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Title: Introduction of the Finance Bill, 2016.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT SINHA): Sir, on behalf of Shri Arun Jaitley, I beg to movex:

"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2016-17 be taken into
consideration."

|
etoiler Fsmufer : Motion Moved :

"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2016-17 be taken into
consideration."

oft war, dioar ansedt

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Esteemed Chairman, I thank you very much for permitting me to initiate the debate on Finance Bill
2016.

Sir, I have an observation to make. We have been there in Parliament for some time. The Finance Bill is given its own importance in the House.
Normally the Speaker used to be present in the House without fail, the Finance Minister used to be present. ...(Interruptions) I do not mind speaking,
but there are certain laid down conventions which are sanctified.
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SHRI M. VEERAPPA MOILY : I am not telling you on a formal ground. I am telling you that as a matter of etiquette, he should have been there. I
don't know what has transpired in the Business Advisory Committee. I don't know what has transpired between you and other Members in the
Opposition. But even the nation does not know. Ultimately, the entire nation is watching for it. That is why I said it. ...(Jnterruptions) I have no
argument on that. I am telling you that it is the etiquette, but it is all right that you would like to carry on the business of the House. We are not here
to obstruct it.

I would like to mention one more point here but I don't want to illustrate and that is, after the presentation of the Budget, it will be referred to
various Standing Committees. They examine various facets of the respective Ministries including the Ministry of Finance and then each of the
Committee will submit a report. But I think it is becoming a ritual. This has to be looked into. There has to be at least some gap between the report
submitted and the Parliament convened so that the entire nation knows what is being debated. Otherwise, it will be between this Committee and
the Ministry and not even a single point or a single percentage of the suggestions made by the Standing Committee will be reflected in the Budget
we are passing. I am sorry to say this but we are blindly passing it without looking at any of the contents of any Committee. This is to bring to the
notice of the House.

SHRI RAJIV PRATAP RUDY: Was it different in your time?

SHRI M. VEERAPPA MOILY: Sometimes it is different, sometimes it is reflected. But if you are capable of reflecting it within one day
...(Interruptions) whatever it may be, it is not an excuse for me or you or any Ministry. But it is not reflected. We can only make a post-mortem.
After everything is implemented, next year we speak about the Budget.I am telling you it is improper. Ultimately, what is important is the
institutions. If the institutions fail, any democracy will fail. Compare South Korea and North Korea. South Korean democracy has sustained because
the institutions sustained there whereas it is not the case in North Korea where institutions failed. This is how the history of the failed nations
reflects this. I am not going to elaborate that or illustrate that but this is what is happening. Our esteemed colleague hon. Minister of State for
Finance is also present here.

There is an article in today's Times of India written by the Vice Chairman of NITI. You must have seen it. The title says, "Miracle growth will
return" and then the sub-title is, 'The Modi Government has been battling a flawed inheritance in its first two years'. If you have taken by only the
Title, it conveys some meaning but if you go through the last paragraph it conveys the full meaning. It reflects the truth. I do not want to read every
thing but the last sentence which says:

"Keeping this experience in mind, make no mistake about what is to come. Much change in policy has taken place since May 2014 and



the miracle-level annual growth of 8.3% that India saw from 2003-04 to 2011-12 is poised to return."

I think, one who can read the simple English, the article reflects the glory of the UPA I and II. It is very clear. Of course, maybe the Title must
have been given by the editorial people of the news paper. I do not think the Title is given by the author himself. Even though in between he makes
some references what is to be taken is the last paragraph.

I am not going to elaborate that but I must tell you that this is what is reflected even if you go back to the Economic Survey of the first NDA
Government three years back, it really says that the economy will pick up from 2014-15 and it is in the up. What happened then? Did you remove the
ladder? You must have done that otherwise, your own economic adviser Shri Subramanian himself said in the Economic Survey Report of the first
year of the NDA Government that economy will pick up. What has happened? Have you removed the ladder so that it can collapse to the detriment
of the UPA I or II? Or what has happened it is for you to explain. Having read this along with the first Economic Survey Report, it really makes a
meaning.

I would say, of course, as a person who knows finance and economics and as a person having served 45-46 years in administration both in the
State and in the Centre, the time has come the nation looks for a full time FM, not a multi-tasking FM. He has been given a lot of responsibilities.

SHRI P.P. CHAUDHARY (PALI): He is capable.

SHRI M. VEERAPPA MOILY : I agree that he is capable. You know there is some capacity of a person. How much you can stretch? Otherwise,
ultimately the capability will become incapacity.

SHRI P.P. CHAUDHARY: It depends on the person.
SHRI M. VEERAPPA MOILY: That you have seen. I am going to speak on that.
SHRI MALLIKARJUN KHARGE (GULBARGA): Heat can be tolerated in Rajasthan, not in Jammu and Kashsmir.

SHRI M. VEERAPPA MOILY: The other demand, we do agree our Prime Minister has an animal spirit. I appreciate it. I do not think many of us will
agree but he has the animal spirit. But what is happening to that animal spirit? Please appoint exclusive Events Manager for each of the event. Why
do you make the Prime Minister or degrade the Prime Minister's position to that of an Event Manager? The hon. Member has said that he has the
capacity. He has the capacity to perform the PRO job. He has the capacity for the Events Manager's job. He has the capacity to perform the
functions of all the Ministers. There is no doubt and we agree with you. Chaudharyji, I agree with you that he has the capacity. He has the animal
spirit. Why do you not exclusively use that animal spirit to run the nation's administration? Why do you waste it? I do not want to illustrate on that or
give any explanation for that but this is what is happening.

Let us now see the reflection of the budget of 2016-17. You are facing the strong global headwinds, modest and uneven recovery of the economy
and what is required? Under the global scenario and under the national scenario, you need to take reform measures to boost growth, raise finances
from extra-budgetary resources and simultaneously create fiscal space by rationalising subsidies to the extent possible.

I can give adequate marks with regard to maintaining the fiscal deficit. I do appreciate that but you are doing it with what constraint and at what
cost? Of course, a leeway has been provided that you are going to amend the FRB Act. Even after the presentation of the budget, we are yet to see
your mind and your approach to correct that.

After making a true analysis of the Union Budget of 2016-17, I can say that on all counts, it is a failed budget. None of the tax measures like
GST, MAT issues for FIIs, tax code is implemented. You had appointed a number of committees and all the reports have been submitted but none of
them has been implemented. On the resource side, it is a failed budget. On the reforms side, it is a failed budget.

Then Make in India is a flagship programme but it is the biggest casualty in the present budget. There was a little talk about setting up a
manufacturing unit or attracting foreign manufacturers to make leads for both domestic consumption and exports which has totally failed. Where is
the result? Where is the delivery? I come to strategy for tax policy. What is required from the Government is intellectual framework, strategy and
work plan. At least, we should look towards the Niti Aayog which is supposed to serve as think tank. Has it done any work? Is there any strategy
coming forward? Is there any framework coming forward? Where are the radical reforms?

Mr. Chairman, today I must tell you that India's fiscal state remains vulnerable to the slightest of shocks. This budget has nothing to ring
fence it. It is unlikely to leave the economy better of. You need to know that it is a global trend. It is a national trend also. The banks are collapsing.
With the NPAs and many other things, they are not in a position to lend anybody either agricultural sector or any other sector. It is very vulnerable.
God forbid, if any shock comes like 2007-08, our country will be the first country to collapse which includes the collapse of one or two banks or many
banks. Have you taken any measures to ring fence this kind of a danger?

A major disappointment of the last budget is the drastic reduction in social sector and wrong assumptions. How the current budget has
addressed some of the problems. I will be very short on all points. I will only say the bullet points without any illustration. Can it put agricultural
growth back on track? You are talking about doubling the farmers' income. I do not know what it is. You say that 4 per cent per annum will be
sustainable. You raised the amount from Rs.15,809 to Rs. 35,983 for agricultural sector. It is 127 per cent increase. When the flash came, everybody
was happy.

But ultimately what happened? Much of the increase, namely, Rs. 15000 crore was due to interest subsidy on short-term credit which was
there in the Finance Department, you have transferred it to the Agriculture Department. Why do you cheat people? Be truthful and honest in
presentation of facts. Now, the Agricultural schemes are criticised because they are misused by big farmers. What have the Government done to
prevent that?



My next point is about MGNREGA. Our hon. Prime Minister -- of course without knowing it; without understanding the ground reality; nothing wrong
in that because sometimes people who are eager to come to power use rhetoric, I agree with that -- said that it is @ monumental blunder or some
exact word he has used. Now, the Government has taken the U turn. He said that it is a disaster. It does not matter But he has realised it now.
There is nothing wrong when someone realises and regrets and comes back to the same position. We appreciate that. There is nothing to criticise
our hon. Prime Minister. Now, you say that the income of the farmers will double. Agriculture which is presently growing at about less than one per
cent and you expect that to get catapult to grow by 15 per cent every year. Is it possible at all? The Government thus should clearly spell out specific
road map in concrete and realistic terms as to how the Government is going to achieve this. Government's ambitious targets are premised on
unrealistic revenue assumption. It is our apprehension that once again development outcomes expected may not materialise because of resource
allocation mismatch. In fact, highest ever allocation in MGNREGA was to the tune of Rs. 38,500 crore according to the statement. This is not correct
as spending under this head reached Rs. 38552 crore in 2013-14 itself. It should have doubled. It was Rs. 38552 crore in 2013-14 during the UPA II
and now this Government has provided Rs. 38500 crore and the Government claims that this is a big hike. The Government should be honest on
facts. It will help you to move forward. As many as 21 States are still waiting for the money which they have spent. It is a demand driven
programme. It may be Rs. 38000 crore or Rs. 75000 crore. It is a demand driven programme. The Government is trying to scuttle this very important
demand driven programme like MGNREGA. In fact, the hon. Finance Minister has said that it is a big increase which is not correct. The man days
created under this programme during the UPA regime were 230.5 crore, whereas in 2015-16 it is 179 crore man days. There has been drastic
reduction in that.

If you go through the Economic Survey you will find that there is an economic crisis world wide. I must also mention that the Government is also
doing away with the Planning process. I mentioned about the institutions. Planning process has become the first casualty of demolition of the
institutions which are time-tested. What you have done thereafter? I will come to that. I would like to give one illustration of India's dairy sector. It
is very easy to double the income of the farmers if the Government adopts certain programmes. But what is the allotment made? It is one of the
biggest sectors in Agriculture. The allocation made for this sector is Rs. 850 crore which is only 2.36 per cent of the total Agriculture Budget and this
includes spending on animal wellness programme and provision of animal health cards and advance breeding technology, creation of a e-market
portal for connecting breeders and everything. This is not going to help you. In fact, it is extremely difficult since almost 80 per cent of this sector is
unorganised. What are the challenges and solutions which you have provided for that? If you are really serious about it, not serious only on rhetoric
and slogans, this is achievable according to me. This is a simple programme.

As regards Pradhan Mantri Fasal Bima Yojana, it is crop insurance programme. I do not think there is a significant progress in that. It is not universal
crop insurance. Let us first understand it. There is no cap on the insurance premium. That means you are allowing insurance companies to thrive
without any cap. There is also no cap on the insurance premium and so, the quantum of subsidy will correspondingly increase and it will jump up.
Instead of tweaking the old schemes, you should try to make the universal crop insurance mandatory.

What have you done? You have provided Rs. 5500 crore only. It is not enough even to meet the administrative cost. It means to say that the
coverage from the previous scheme was five per cent. You promised that you will provide 50 per cent coverage. This will never happen. With this
kind of a provision for this kind of a scheme, it can never come out.

I do not want to speak much on Pradhan Mantri Krishi Sinchayi Yojana. It is only again a name change of the last scheme of the previous
Government. It is nowhere different from the earlier scheme.

As far as black money is concerned, disclosure is about Rs.3770 crore and tax gained comes to Rs. 2264 crore. During UPA regime the
disclosure was Rs. 33000 crore and the tax revenue was Rs. 10,000 crore under the UPA Government and you say that all that was a bad legacy and
this is a good legacy. You have gone forward and say that we deposit Rs. 15 lakhs in each citizen's account. However, that is not going to happen. I
think the BJP President has clarified this statement that it is only during the election, they make such slogans and nobody is serious about it. It is
tsunami jumia.

Now, Panama papers have come and there is no response from the Government. Let there be a debate on garibi hatao and what has
happened. But you are not reaching even the beginning of that. That is the problem.

Hawala money is rising. Promissory note is seven year high. It is Rs. 2.2 lakh crore. You say that you are stopping it. In no way, you are
stopping it. It is increasing. You must present a while paper on Panama issue and black money.

During our period, the petroleum subsidy given by the Government and other public sector undertakings was Rs. 85,378 crore per annum
because of the measures taken by the previous Government. You may call it a bad legacy but it is a good legacy. It is reduced to Rs. 26,947 crore.

In addition to that, crude oil price has come down whether any consumer is benefited? Or is any oil company being benefited? There are
companies like GAIL. It claims that it has already laid down 35,000 kilometres of pipeline during UPA regime but there is no progress in even a single
pipeline. The work done remains just there. As far as exploration is concerned, there is zero progress except announcing a programme only a few
months back. An MoU was signed for TAPI pipeline during UPA-II Government. I had gone there personally to sign a MoU that country. There is no
progress till today except the statements.

The UPA Government had completed three strategic reserves or caverns namely, Mangalore, Padur in Udupi district and also in
Visakhapatnam. Our idea was to store it. This is the most opportune time to optimally use these caverns because the crude oil price is so low
internationally. Even after two years, the foresight of the UPA has not been acknowledged by you. We built that Paradip Refinery in Odisha. 95 per
cent of the work was over. There was some damage due to cyclone and we delayed its inauguration. But your Minister and Prime Minister go there
and say, this is the achievement of the NDA. Maybe this is a bad inheritance! That is the best refinery ever we have built in this country. You say
that this is a bad inheritance. I would have requested the Prime Minister to go and inaugurate it. But I said, as there are some repairs to be done,
we will inaugurate it after carrying out the repairs. We are not hungry for such things. We are not thirsty for such cheap popularity. But you and
declare there that, we have done this and how can it be an achievement of the NDA Government. You may claim it. But the people know that it is
the UPA Government's achievement. During UPA I and II we have completed ninth round of New Exploration Licensing Policy and already announced



tenth round in January, 2014. But you failed to cash in on that. You just stopped it. The exploration work was stopped. The UPA had taken major
initiative for the exploration of shale and CBM. ...(Interruptions)
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SHRI VEERAPPA MOILY: Many of the explorers from abroad and from our own country are withdrawing. They are withdrawing and going away
because of the negative attitude of the present Government.

The UPA Government has included 295 districts for implementation of Direct Benefit Scheme through Aadhar in respect of LPG and also tied up with
the banks. Ninety per cent of the ground work for all these was done by the UPA, particularly the one with regard to the LPG. Aadhar is our baby. We
created this Aadhar. At that time you criticised it severely. Today, for you Aadhar is the best scheme and it has become your flagship programme.
All right. ...(Interruptions) We fight and we do things. But you neither fight nor do things. You do not do both. ...(Inferruptions) I am just telling what
is being done. Today, Aadhar is your flagship programme. Actually, 80 per cent of the work, including bank seeding, was done by us. But now you
say that. I do not want to give details about it. I am only citing it. I would like to narrate only a few points.

Jewelers are still striking. During our period also a similar decision was taken. At that time, our Finance Minister, who is the President of India today,
called them and settled the issue overnight.

Jrtotofter Framufer @ sta ama 3wy B, siew sereftr gz oft drcEy,

SHRI VEERAPPA MOILY: Then, with regard to power and energy, maximum capacity was created by our Government. I do not have the exact
figures. Maybe it was around two lakh megawatt or something more than that. Today, I am surprised to see that when the power entrepreneurs go
and see the Power Minister, he will ask them as to why did they start the power plants. Is that a sin? They have created the power plants for the
nation. We are not encouraging any power production.

Even gas is available; pipelines are half-completed, or sometimes three-fourth is completed. There is absolutely no thinking to utilise the power
capacity in the country; and to utilise the gas which is available in the country. Our L&G terminals have practically become defunct because there are
no takers. What is that you are building? Can you build in the vacuum? For all this, capacity has been created by the UPA-1 and UPA-2 Governments.
You are not in a position to encash upon these capacities.

About the Atal Pension Scheme and other Social Security Schemes, I would like to give one example on each sector. Only about 9.5 per cent of the
targeted two crore under the APY has been achieved as on January, 2015. What is that? It is social security. Of course, you have changed all the
names of our programmes. That does not matter. You have changed the Rajiv Gandhi Vidyutikaran Yojana to the Deendayal Programme. When we
come back after three years, we would rename it. Don't worry about it. We would rename it. You can change everything now. If there are anything
remaining, even that you change.
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SHRI M. VEERAPPA MOILY: I am just giving an example, and not telling everything I wanted. About the National Pension Scheme, you have bungled
everything. You have not increased it. You speak about cooperative federalism. I would like to quote only one example of Karnataka. You say that

you have given 42 per cent under the 14th Finance Commission. It is just one example. This is the fate of every State. Please get the details from
each of the State. You say that when it comes to the 14th Finance Commission, it is just a projection. That is all.

As far as Karmataka is concerned, actual devolution is based on actual tax collection not your projection. And Karnataka has got minus Rs.7,843
crore. This is the case in every State. I do not know why hon. MPs of different parties are silent about it. What is devolution? How can you tolerate

this? On the one hand, the States have gained in devolution on account of the 14th Finance Commission; on the other hand, there is substantial
reduction in the Central support to the CSS, and on the overall basis, it has had a negative impact on each of the States.

Same is the case when it comes to the shares of the States — minus Rs.1,987 crore in the CSS of Karnataka. Everywhere, it is minus. Though there
is an increase in the Central share of some of the schemes in the Revised Estimates for 2015-16, on the overall basis, impact on the State is only
Rs.322 crore. I can give all the details of ICDS, RMSA, RKVA, NRDP, etc. All these programmes put together, as far as Karnataka is concerned,
minus Rs.4,747.43 crore. Everywhere it is minus. You speak about this but what is the ultimate result?

Hon. Chairman, Sir, I will take another ten minutes.
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SHRI M. VEERAPPA MOILY : I know that.
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SHRI M. VEERAPPA MOILY: I will glance through a few more points. As far as banks are concerned, already it has come in “The Mint' today — “Bank
NPAs: India worst in Asia by far.' Look at the table. Some of the NPAS are by us; some by you. But what have you done? You are sleeping over it;
recover it. You have no capacity or audacity to recover. The worst position is that you are sleeping. How are you appointing the CMDs? A man who is
not fit enough to be a General Manager in a bank is immediately posted as CMD of one of top five banks. Is it the way to manage the manpower?You
have totally demoralised it.

With regard to GDP, I want to make only one point. In fact, our Standing Committee on Finance has given a Report. There is not only a debate in the
nation, but even the RBI Governor did not agree with you. Many economists also do not agree. But you are anxious. From 5 A% per cent, you wanted
to immediately raise it to 8.9 per cent or 9 per cent. This is not based on facts. It is done on most unscientific lines. No economist has agreed. How
to measure prosperity, there is a big debate in the world. The Standing Committee has already said that this is not the correct thing.

The tax structure of India with respect to other countries is very poor. What about the tax-GDP ratio? Tax-GDP ratio is one of the methods used to
assess a country's development and is calculated by dividing the tax revenue collected by the Government from the GDP of that country. From the
facts, it is clear that India is having the lowest tax-GDP ratio amongst all developed and developing countries. How do you account for it? You can
satisfy me by explaining as to how you are going to meet these challenges. It is very bad.

The total tax rate is the highest in our country. In fact, the total time taken for tax compliance in India is again high as compared to developed
countries. This reflects your inefficiency in tax management. You are not prepared to implement any tax reforms suggested by many reports. On tax
deduction, simplification and rationalisation, there are strong reasons for reviewing the deductions and exemptions. You have not taken any step in
this regard.

With regard to GST, there is no roadmap with you. Your taxation measures in the Budget totally contradict the GST formula and it is not going to
help you. If there is no compliance, it will not help you. I do not know what is that you want to achieve by making this nation fail and ultimately you
want that. You are not serious about GST, but you are only speaking about it. If you think that by speaking all these five years you are going to
succeed in the next election, I think miserably you are going to fail miserably. Of course, it may be good for us, but it is not good for the nation, we
do not want that to happen. But at least you realise what you are doing. You have already presented three Budgets. Whatever reforms or radical
measures you wanted to bring, you should have done it by now. In another two Budgets, you are not going to do anything.

On Lok Pal what has happened? Everybody agitated, the entire country agitated. Anna Hazare, Kejriwal, yourself, everybody agitated. We got the

Lok Pal Bill passed and it is in limbo. You are not taking about it now because you are not serious. We introduced all contracts with integrity pact.
We introduced Minerals Act which is very transparent. We passed the RTI Act, Right to Education Act, Food Security Act and we brought Right to
Work. You think that all this is bad legacy for you, but it is excellent legacy for the country. Tomorrow some historian will definitely write that you

have demolished the institutions. Your target is to demolish institutions since you think that you are going to gain by that. But you are going to sink if
you go on sabotaging and demolishing such programmes. ...(Interruptions) All right, you can also join in chorus with the Prime Minister in saying that
the country is in joyous mood, but ultimately this chorus will end in mourning for the country. That is what you should remember.

With these words, I conclude. Thank you.
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"&€|such storage and sale by the foreign companies pursuant to an agreement or an arrangement entered into by the Central Government or
approved by the Central Government. Since the storage of oil is expected to begin in the current financial year, this exemption would be available
from the previous year 2015-16 (assessment year 2016-17)."
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"The project is on a plot of land measuring not less than 1000 square metres where the project is within 25 kilometres from the municipal
limits of metros, namely, Delhi, Mumbai, Chennai and Kolkata and in any other area, it is measuring not less than 2000 square metresa€;."
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the Finance Bill, 2016. I need not speak on the whole budget proposals on the
expenditure. Shri Moily has covered that aspect, which relieves me.

A Finance Bill is mainly relating to taxes — new and old. It speaks of additional resource mobilization as also of incentivising certain sectors of
economy by giving tax relief. So, on the basis of this principle, I shall judge the Finance Bill.

I had thought that I would mention one or two good points of the Finance Bill, but my able friend, Shri Nishikant Dubey has, maybe, defended the tax
proposals better than the Finance Minister would do. The Finance Minister is away in Germany. His deputy, a financial expert from Harvard Business
School, is listening to us carefully. I do hope that I shall get some reply.

Looking at the tax proposals if you ask me whether there is anything in the tax proposals that I support unequivocally, I would say of the
development Budget that this increase in outlay for agriculture is something I support unequivocally. There is only one proposal that I support



umuiMlly.

There are other good points, some of which have been mentioned by Shri Nishikant Dubey, which I will mention. This is with regard to tax on
the super-rich, those earning more than one crore rupees. Income tax on them has been increased from 12 per cent to 15 per cent. I wholeheartedly
support this proposal, though I do not know the direction of the financial proposals. I do not know whether it is against the rich, whether it is
incentivising certain sections. That direction does not appear very clear to me. I notice only one thing that certain steps have been taken to improve
the ease of doing business, which I will mention later on.

Sir, Shri Nishikant Dubey was mentioning the points made in the Budget Speech. What are the pillars of taxation proposals? If you ask this question
to me, I will mention that there are three pillars - windfall; cess pool; and fair and lovely. Why do I say 'windfall'? This Government has been blessed
with a fall in oil prices. Secondly, it does not go to its credit. It had the historic opportunity of cutting taxes. But what has it done? There has been a
windfall of Rs. 1,40,000 crore due to decline in crude oil prices, but this has not been utilized for additional capital expenditure or socially useful
programmes. This has been utilized wholly in 2016-17 for meeting gap in direct tax receipts - Rs. 46,000 crore; gap in other tax receipts - Rs. 44,000
crore; lower borrowing due to nominal GDP - Rs. 20,000 crore. So, Mr. Jatiley has utilized the whole of the windfall, which has come to him like that,
not for any productive purpose, not to create jobs, but to balance his Budget and to keep the fiscal deficit under control. That is why, I think, it is an
opportunity of lifetime wasted.

Secondly, I call this Budget a cess pool. A cesspool is a pool of dirty water, but they have made it a cess pool because this is a Budget of cesses. Let
me read out what the cesses are. There is a Krishi Kalyan Cess of 0.5 per cent on all taxable services. It will yield Rs. 5,000 crore.

Infrastructure Cess on small cars, diesel cars and higher engine-capacity vehicles will bring in Rs. 3,000 crore. Clean Environment Cess from
Rs. 200 per tonne to Rs. 400 per tonne of coal lignite, etc. will bring in Rs. 26,148 crore. The Swachh Bharat Cess of 0.5 per cent will bring in Rs.
10,000 crore. There is cess on petroleum products or crude oil in the name of additional duty, which will bring over Rs. 88,000 crore. So, how much
total cess and surcharge is there? It will be Rs. 1.9 lakh crore in 2016-2017. This is 12 per cent of the total money collected from all Central taxes.
So, you are depending on cesses to collect taxes.

Now, why do I call it bad? It is because on the one hand you say that we are transferring so much resource to the States, but when you take
so much cess, you are short charging the States. The cesses do not form part of the divisible pool. So, in fact, you are short charging or if I may say
a stronger word 'cheating' the States, thus making the Budget a cess-pool.

The third point / pillar of the Budget is called the fair and lovely. It is not my coinage. I owe it to Mr. Rahul Gandhi with whom I do not agree on his
political predilections, but I like his fair and lovely comparison. ...(Interruptions) I am original, but even if Shri Nishikant makes a good point I am
ready to accept it. If Mr. Rahul Gandhi makes a good point, why should not I accept it? Though, we have opposed on the streets of West Bengal all
of Mr. Rahul Gandhi's politics. ...(Interruptions)

Now, what did he say? This Government says that there is an income declaration scheme, that is, from June 1 to September 30, 2016 you give
30 per cent; 7.5 per cent surcharge; and 7.5 per cent penalty — total 45 per cent and no questions asked as to where the money came from. This is,
as Mr. Parthasarathi Shome, one very famous tax expert and you may know of him, says that : 'Every amnesty scheme transfer resources from the
honest rich to the dishonest rich.". This is the fair and lovely scheme to transfer resources from the honest rich to the dishonest rich. This is the
pillar on which your whole Budget is standing.

Now, let me be a little more theoretical. What should be the basis in taxation policy? The first basis is that the tax to GDP ratio should be high. In
our country, it is very low compared to many other countries. Our Central Tax revenue to GDP ratio is projected to be at 10.8 per cent. This is 26.9
per cent in UK; 22 per cent in France; 26.5 per cent in South Africa; and in Russia, it is 15.1 per cent. No serious effort has been made to improve
the tax to Gross Domestic Product ratio, which could have been done. ...(Interruptions)

off rfdrtoc & @ iy aral, asi a8ldl ot sz Romell 2, ag oft ot amse?
QL. FHierer 3r1 (Garcan) @ as sizeen oft & aarden) 32t Tawr A Bt @ uz F am 2@ g adt A Rridfaw use 6. 2 @i

Sir, the other thing to be remembered is that ultimately you have to increase Direct Taxes and reduce Indirect Taxes because Indirect Taxes are

regressive and inflationary. They pose a burden on the poor. But what have we done? We have said that the Direct Tax loss is Rs. 1,060 crore; the
Indirect Tax gain is Rs. 20,670 crore; and there is a net gain of Rs. 9,610 crore. So, the tax proposals are basically regressive. Then again, the
revenues are not rising sufficiently. In 2016-17, there is 11.7 per cent growth in gross Central Tax revenue as compared to 2015-16 when it was 15.8
per cent. Actually, the growth of Central revenue is coming down.

Again, the ratio of Direct Taxes to Indirect Taxes is also coming down. In 2014-15, the ratio of Direct to Indirect Taxes was 56 to 44. In 2016-17, it
is 52 to 48. So, our Direct Tax to Indirect Tax ratio has come down in the last one year. This is again not good for the economy.

In India, the second point about taxes is that our tax base is narrow and the rates are very high. There are only four crore Direct Tax payers in a
country of 120 crores. It is true that Direct Tax has increased over the years. The Direct Tax has increased in the last 20 years by 700 per cent, but
the number of taxpayers has increased by only 35 per cent. Then, in the tax preferences or the exemptions, they have distorted the after tax rate of
return on various types of investment and has eroded the tax base. Then, what have we done? We have given concessions to the corporate. The
general revenue foregone from corporate sector is projected to be Rs. 62,398 crore in 2014-15.

What is the other weakness of our tax structure? We have not simplified our tax structures and we have not improved our tax administration
sufficiently. That is why tax arrears alone amounted to Rs. 6,74,916 crore in 2013-14. Ultimately, we have to find out a way to enlarge the tax base
if we have to improve our tax-GDP ratio. Here, I want to mention that the Third Tax Administration Reform Commission gave a report. They said
that a large number of rich farmers who earn more than salaried employees in the cities get away with paying no tax at all due to Government's lack
of will to consider agricultural IT. Now, this is a Government with a majority. They could have taken a bold decision to enlarge the tax base.



Who are getting the benefits of your tax exemption to agriculture? The biggest seed giant is known as Kaveri Seeds. They have claimed Rs. 186.63
crore exemption; next is Monsanto India, an Indian subsidiary of a multinational company, have claimed Rs. 94.404 crore exemption. What did I say?
We have not been able to enlarge our tax base and hence we have not been able to improve the tax-GDP ratio sufficiently.

What are the other things that I would like to mention? I want to mention that this Government has been very ziddi about this one matter, and is
very relaxed with regard to another matter. This policy flip-flop is not good for the economy. What is it?

SHRI BHARTRUHARI MAHTAB : You mentioned 'zidd!'!

PROF. SAUGATA ROY : I am mentioning that the Government is acting very 'zidd/ .

SHRI BHARTRUHARI MAHTAB : It means 'obstinate'.

PROF. SAUGATA RQY : Yes, it means 'obstinate'. There is a famous film starring 'Asha Parekh', which was named 'Zidd/. So, I brought the word.
SHRI BHARTRUHARI MAHTAB : It was in the 1960s.

PROF. SAUGATA ROY: It was in the 1960s, when we were young.

Now, with regard to gold, they have said that there will be one per cent excise without input credit and 12.5 per cent excise with input credit. Only
manufacturers will be charged. There was a strike for two months by goldsmiths. They are again thinking of going on strike. Shri Nishikantji very ably
tried to defend this decision. Consider the price of gold. It is about Rs.30,000 per fo/a. So, Rs.12 crore is not a very large amount as far as gold is
concerned because it is a high value item. Secondly, I have been beseeched by Bengali artisans who are working in Mumbai, Kerala, Surat and
everywhere. They are saying that their business has been closed for two months. They have nothing to eat. There are so many Bengali artisans in
Delhi. They have not got any salaries for two months. I went to Shri Jaitley and personally talked to him. I asked him why he does not look into it. He
said, "Dada, you are supporting the big capitalists, black money owners." I said, "Then I withdraw. You do what you want to because you are zidd/
about this gold taxation. You could have avoided it."

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Is it correct?

PROF. SAUGATA ROY: He said that I was supporting the capitalists because I approached him to reduce this one per cent. That is his general point.
That is what Shri Nishikantji said.

With regard to provident fund, they proposed a duty. They said that they want a pension society. How did he want to do it? He wanted to impose a
tax on 60% of provident fund withdrawal. I will tell you. This book has not been thrown away. In the case of goldsmith, they did not listen. But when
there was a hullabaloo regarding PF and organized workers resisted, then within eight days, they changed it. Why are they so rigid? Can they run a
country with rigidity? I do not think so.

As far as GST is concerned, our Party has always said that we are for GST. You manage the Congress. That is political management. That is not my
job. If you cannot manage Congress, what can we do? ...(Interruptions) T am winding up slowly. ...(Interruptions)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): You have slowly distanced from Congress. Now, you are slowly winding up also.

PROF. SAUGATA ROY: We would not go to that extent. We would stand somewhere in the middle with Shri Mahtab.

I have said more or less what I wanted to. I would say that the middle classes were expecting more from this Budget. But this has not happened.
We are getting only an additional tax relief of Rs.3000 for income up to Rs.5 lakhs. We had expected that the limit would be raised. That did not
happen. Now, there are some good points. For self-employed individuals who cannot claim HRA, a limit of deduction under Section 80gg has been
increased to Rs.60,000 from Rs.24,000 if they do not own a house. I support this. If the amount of loan does not exceed Rs.35 lakhs and if the cost
of house does not exceed Rs.50 lakhs, additional tax deduction of Rs.50,000 annually is allowed on account of the interest paid on housing loans.
This is apart from Rs.2 lakh deduction that is already available. I support it.

I even support the excise on cigarettes, whatever it costs me. But why are beedies not taxed? In the interest of health you are taxing
cigarettes. Okay, you do resource mobilisation, you look after our health. But why are beedies not taxed? ...(Inferruptions) Okay, you do not have to
take care of the health of beedi smoker?

HON. CHAIRPERSON: Please address the Chair.

PROF. SAUGATA ROQY: I was telling the Aviation Minister the other day that a lot of middle class people are using aeroplanes. Aviation Turbine Fuel

will now have a duty of 14 per cent from 8 per cent. This I do not understand. What will be more costly now? Telephone, air ticket, insurance
premium, buying property, branded garments, locally made mobile phones, cigarettes, luxury watches and aerated water. I do not object to that
because Government has to tax some, and resource mobilization will have to be done. But again, these are not items which are used by the rich or
the super rich. These are items used by the middle class. So, in the name of additional resource mobilization you are actually taxing the middle class.

I will again mention some good points. Then 10 per cent tax rebate rate on income from specified patent exploitation is to go and this is the
indicator of supporting research. Three year tax holiday for start ups is a good thing for start ups. Fiscal deficit target of 3.9 per cent, though it is
managed by other ways is good step for fiscal consolidation. Discouraging tax litigation through a much improved dispute resolution scheme is good
for ease of doing business. Proposal to exempt SPV projects held by REITs or in VITs from dividend distribution tax is a singularly positive move for
real estate and infrastructure investment trust. That is a good step.

I think that for development, the Finance Minister, instead of making all these complicated things, could have reduced corporate tax by half per cent



across the board. Nishikantji said that he said he will reduce it to 25 per cent. He has not given a roadmap as to when he will reduce it to 25 per
cent. How do you expect development? The corporate tax has been lowered to 25 per cent plus surcharge plus cess for new manufacturing
companies incorporated from March this year if they do not claim tax break, is a good for Make in India. A lower 29 per cent corporate tax rate for
SMEs with turnover below Rs.5 crore is gives respite. Three-year tax holiday for startups will make exit easier.

There is some more complicated thing. Some protective steps have been taken to protect our industry. Customs duty has been increased from 7.5 to
10 per cent in aluminium, from 10 to 60 per cent on golf carts used by the rich on golf courses and also used in airport, from zero to 7.5 per cent on
e-readers and increase in levies on printers, circuit boards, batteries and chargers. The Budget withdraws basic customs duty and countervailing
duty on import of chargers, adapters, batteries, headsets and speakers used in mobile phones.

In real estate, projects approved under Pradhan Mantri Awas Yojana between June 2016 and March 2019 will receive full tax deduction in
profits; MAT would apply. Service tax exemption for affordable houses upto 60 square metres will boost demand.

These are some of the good steps. But what was needed was a positive direction that this is our aim towards reducing poverty; this is what we are
doing to get jobs. You must have seen 'The Big Picture' in the India Today last week. Whatever growth we are having is a jobless growth and that is
dangerous. The human development indices are going down. We are sitting on a volcano with all these jobless people. Instead of tinkering with
Budget and tax proposals, the Finance Minister could have given a vision. Still, with all that, I have told what is good; about the bad and what is bad-
the cesspool, the windfall and fair and lovely. Thank you.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Chairperson, before I deliberate on the Finance Bill 2016-17, I am reminded of a sentence which
my Economics professor used to tell me in my graduate level. An intelligent leader is he- leader means the Minister- who successfully convinces the
poor that he is there to protect his interest and also in equal measure convinces the rich that he is going to protect them to the fullest extent. I
would add in the context of this Finance Bill — and successfully collects tax from all for his pleasure.

I stand here today to present my party's view on the present Government's tax proposals. Before I delve into that, I would refer to the concluding
part of his speech in the Finance Bill. Part B of the Budget starts from Para 116 to Para 190 and that deals with the taxation proposal and how he
foresees the development to take place in the economic affairs. Before I come to the last paragraph, I would just mention here that relief to small
taxpayers about which Shri Nishikant Dubey mentioned is all right but the greatest problem that our country is facing today is the measure to boost
growth and employment generation and he has narrated what are the steps that he is expecting will bring benefit,

Incentivising domestic value addition is another thing. Measures for moving forward a pensioned society is a greater issue which needs to be tackled
because the number of our senior citizens is growing and in another 15 to 20 years, it will be at a higher side. Actually the problem is that we have
large unemployed people in the country and at the same time we are having a bigger population who are getting old and that also brings in a number
of other problems which this country had never faced earlier.
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But towards the middle, reducing litigation and providing in certainty has formed a part of the Finance Bill. I would not go into that detail. If
possible, I may mention certain figures. Some figures have already been mentioned how litigation is mounting day-after-day in CBEC and CBDT and
in different other courts.

A number of reports on simplification and rationalisation of taxation have already been before the Government but very little or very slow
progress is being made in that regard. Technology for creating accountability is one of the major issues which also has been addressed.

In the conclusion, Sir, the vision is mentioned. It is mentioned that there are several challenges. This Budget is being presented amidst global
and domestic headwinds. He has not mentioned which are the headwinds but he has mentioned headwinds.

16.01 hours (Shri Anandrao Adsul in the Chair)

This Government sees them as opportunity. Who are going to be benefited by this Finance Bill, by this Budget? It is the farmers, the poor and the
vulnerable and the vision is to transform India. The Budget he says, as I have said, is being presented amidst global and domestic headwinds. On a
cursory look one can say that the contribution of different taxes to the total tax kitty has seen changes. Income tax revenue is budgeted to have
grown significantly over the decade faster than GDP, multiplying 4.3 times. Since GDP has grown only 3.4 times, people are paying a greater share of
their income tax. Companies have not been as generous. Do not blame the companies. The stress in the corporate sector has caused the share of
profits in GDP to drop to a low point. If companies start doing better I hope the corporation tax revenue will see a boost.

Amongst the indirect tax, the star performer is service tax whose revenue is budgeted to be a massive six times greater than a decade earlier, This
is not because of service tax rates have been raised but also because the coverage of the tax has been expanded. However, the other indirect taxes
have disappointed. Customs Duty for instance is to grow to just 2.8 times, the level a decade earlier. This indicates that duty rates have been
dropped making the economy more open than before or there has been a change in the import mix towards items that attract lower duty.
Alternatively, more imports are duty free because they feed imports. Whatever may be the reason, the collection rate for Customs Duty has dropped
to barely 8 per cent of total imports in last full year compared to about 9 per cent of imports a decade earlier. And, this one per cent is a great
measure.

There is another under-performer, the excise duty. Revenue from this is budgeted to grow to just 2.7 per cent, seven times the level a decade earlier
making it the lowest or the slowest growing tax item. The primary reason for the slippage, I think the Minister may explain while replying to this
issue, is probably that excise duties were lowered in the wake of financial crisis of 2008 and are yet to be taken back up to the level that prevailed
earlier to 2008.



What conclusions one draw from this? First, the faster growth of revenue from direct taxes is to be welcomed as it makes tax system more
progressive. Gross central tax revenue to GDP in 2016-17 budget estimate is projected to be 10.8 per cent. Direct tax proposal in the Union Budget
would lead to a revenue loss of Rs.1060 crore. However, the indirect tax proposals are expected to raise additional revenue of Rs.20,670 crore. The
over all impact of the tax proposal thus would be a net gain of Rs.19,610 crore as compared to 2015-16 RE.

It is good that the Union Government is less ambitious about setting a higher target of revenue generation from taxes in 2016-17. India has
the lowest tax-GDP ratio among the BRICS countries. There has been no significant improvement in the country's tax-GDP rate over the last few
years. [ am saying this with all responsibility because of the previous UPA Government and the present NDA Government of last two years.

In the total tax revenue in the country, indirect tax account for more than 60 per cent. States' own taxes are based largely on indirect taxes.
Most of the direct taxes fall in the central tax system. The Union Government's dependence on indirect taxes, however, seems to be increasing,
although indirect taxes are considered to be regressive in nature. In 2016-17 BE, the proportion of direct taxes and indirect taxes in gross central
taxes is estimated at 52:48 compared to the ratio of 56:44 in 2014-15.

Therefore, one is tempted to say that another opportunity has been by-passed when the Government had windfall gains from lower global
crude oil prices. Former Finance Minister is puzzled about the fiscal mathematics. At least, that is what he writes in his column in a newspaper
which needs to be answered but is yet to be answered. He has stated that this Government has reaped a windfall of about Rs.1,40,000 crore due to
the decline in crude oil prices. His complaint is that no part of this windfall has been used for additional capital expenditure or socially useful
programmes.

In fact, the total capital expenditure has fallen from Rs.2,41,430 crore in the BE to Rs.2,37,718 crore in RE. This is nothing but missed
opportunity. These are his words. This is simple arithmetic. We do not need rocket science to understand this. If the Government had collected its
budgeted direct taxes and had achieved its disinvestment targets, it could have used a substantial sum for additional capital expenditure,

While reviewing the country's fiscal programme, it is improper to ignore the role of the States which are responsible for more than one half of
public expenditure in India. But it should be recognised that in fiscal matters, it is the Central Government that controls the levers of the economy's
taxable capacity. It is the Centre that provides a lead in the pattern of public expenditure in India. If the Centre prefers more of indirect taxes and
less of direct taxes, the States cannot improve such regressive methods of resource mobilisation,

The combined tax receipts as percentage of GDP have stagnated at a little over 16 per cent. Within total taxation, the share of Direct Taxation
has remained much less than that of Indirect Tax just about a little less than 40 per cent in the total. Should we believe, this is a question I hope the
Government will answer, that the Centre refuses to exploit the taxable capacity in its control of particularly in the sphere of Direct Taxes? The
common man is concerned about his income tax deductions, rising prices of essential commodities and annual savings. A bigger disappointment is
the tax slabs that have not been revised. They were last revised in 2012 when the highest 30 per cent tax slab was raised to over Rs. 10 lakh. Last
year the Service Tax has been increased to 15 per cent. That means, prices of each and every item including eating at restaurants is bound to go up.
During discussion on the General Budget I perhaps narrated the list as to what would be the bill for taking a family to the restaurant.

The hon. Finance Minister has proposed an one per cent Excise Duty on gold and studded jewellery besides introducing two per cent Excise Duty on
readymade garments with retail price of Rs. 1000 and above. That means, consumers will now have to pay more to buy gold, jewellery and
readymade garments. The Finance Minister has said that the society has to accept that when items and commodities which are used by average
persons are all being subjected to tax, a luxury item like gold cannot remain untaxed. He said this here.

Sir, I have another suggestion to make. The hon. Finance Minister has proposed an Income Declaration Scheme to provide to persons who have not
paid full taxes in the past to declare their undisclosed income. This is a voluntary disclosure initiative and has resulted in declaration of Rs. 4147
crore by September, 2015. This year this scheme will yield little. Why is the Government focussing on bringing back black money only? The focus
should be on curbing the generation of illicit flow or black money by first and foremost checking trade mis-invoicing. This can be done by greater
coordination between the trade and Customs Authority of different countries. The Country by Country Reporting (CBCR) initiative requires only
companies with consolidated revenue over 750 million Euros or Rs, 5395 crore to report on a country by country basis thus leaving companies below
that threshold out of the net. The current announcement on CBCR does not make the report public. This should be made public to strengthen efforts
to monitor corrupt practices, corporate governance and responsibility, tax payment and world trade flows. I would also remind this Government that
as India has already signed the Multilateral Competent Authority Agreement and has committed to first exchange information from 2017, it should
legislate the global norm of automatic exchange of tax information. Yet the Government has to come back to this House to implement this law. It is
necessary that only then, other things will follow.

As regards the centralised public registries of beneficial ownership, recently, the Ministry of Corporate Affairs has come out with a number of
amendments and that is under the consideration of the Standing Committee on Finance. But here is another issue and I think the Ministry of Finance
is the appropriate Ministry to look into this matter.

Centralised public registries of beneficial ownership which recognises the true human owner of each company or entity should also be established
and legislated upon. This will help check anonymous companies and can deal with issues such as illicit financial flows, embezzlement, etc. which
often take place through anonymously held companies.

We are told that the Government is trying to reduce litigation by giving additional freedom to income tax assessees and reducing penalties. On
the other hand, assessing officers have been given unlimited powers in certain situations and this is flowing from this Bill itself.

A sore point that has emerged from this Finance Bill, 2016 is the creation of two new categories which were not there in the Income Tax Act earlier.
They are under reporting and misreporting. The penalties have been pegged at either 50 per cent or 200 per cent of the evaded tax for the two
categories. Assessing Officers cannot levy a rate in between at their discretion.



A more critical clause is warring. The recourse to appeal has been more difficult for the assessee. The proposed laws say if the case is classified as
one of under-reporting, the penalty can be waived off only if the assessee accepts the order and pays the relevant tax with interest within the stated
period, usually 30 days. More importantly, in case the officer classifies the case as one of misreporting, there is no recourse to filing an appeal. The
assessee will need to file a writ petition in a high court to challenge the order.

According to the regulations, an assessee can go to income-tax tribunal only against the orders of the commissioner. But, if the order is passed by
the AO, then the court is the only recourse as one cannot approach tribunals against the orders passed by the Assessing Officer. This is a very harsh
provision and it needs necessary changes and I would request the Government to make those changes in this Finance Bill as this goes against the
principle of natural justice.

In the earlier regime, the AO could levy a penalty on the tax payer for concealment of income or for furnishing inaccurate particulars. The
penalty ranged from 100 per cent to 300 per cent of the evaded tax. However, when the AO issued an order under Section 143(2), the assessee
could offer an explanation. If the AO was satisfied with the explanation, the assessee had to pay only the tax. The AO had the power to waive
penalty and interest. But now with this provision, it is very harsh and I think the Government should reconsider. It will not stand the court of law.

Sir, I need some more time and I have three to four points more to make; I am talking on the Bill and I am the only speaker from my Party.
The Finance Minister has been saying that the Government will walk the extra mile to see that jewellers are not harassed. He has also said that
luxury items such as gold cannot be left out of taxation.

I do not want to join issue on this count. Others have spoken about this. But I would humbly remind the Government about what Comptroller and
Auditor General has asked this Government regarding export incentives that are provided to gems and jewellery sector and to take steps to
safeguard revenues and prevent round tripping. It is not only for the interest of diamond traders of Surat or of Mumbai. Has not the CRAG asked this
Government to rationalise the duty structure so that foreign exchange earnings could at least be at par with the duty foregone under foreign trade
policy? ...(Interruptions)

The Finance Minister has proposed three cesses in this Bill. One is the Krishi Kalyan Cess of 0.5 per cent on all taxable services. Already Prof.
Saugata Roy has mentioned about it. Others are Infrastructure Cess of one per cent on small petrol, LPG and CNG gas; 2.5 per cent cess on other
high engine capacity and SUVs and clean energy cess on coal, lignite, etc.

The imposition of Krishi Kalyan Cess is expected to yield around Rs. 5,000 crore. Infrastructure Cess on cars alone is estimated to yield around Rs.
3,000 crore. In 2016-17, such levies are estimated to add up to over Rs. 1.9 lakh crore. Apart from being an additional burden on tax payers, cesses
skew the actual share of Central taxes that States get as cesses do not form part of the divisible pool. Thus, the increasing share of cesses in
Central tax revenue means, States getting effectively short changed on their share. Cesses and surcharges are estimated to add up to Rs. 1.9 lakh
crore in 2016-17, as I have stated earlier and that is about 12 per cent of the total money collected from all Central taxes and nearly one-fifth of the
Centre's own share in these taxes. Just two years back, in 2014-15, cesses and surcharges account for just over eight per cent. It was eight per cent
of the total Central taxes during the UPA's regime and a little more over 11 per cent of the Centre's share.

When the Fourteenth Finance Commission last year recommended a ten per cent increase in the States' share in Central taxes while the Union
Government shifted several Central schemes to them to fund, this increase in cesses, I would say, negates this higher share of the States. Cesses
and surcharges should be avoided except in extraordinary situations.

If the Government imposes cesses to fund things like roads, education, infrastructure and for cleaning up the environment, then what are normal
taxes for? Are not these routine functions of the State should be funded from the normal taxes? In a federal set-up this is not a desirable state of
affairs. Shun the temptation to impose taxes at the drop of a hat and focus on efficient utilisation of normal tax collection.

HON. CHAIRPERSON : Please conclude. You have spoken for more than 27 minutes instead of 18 minutes. You were supposed to speak only for 18
minutes, but you have spoken for 27 minutes.

SHRI BHARTRUHARI MAHTAB: Just give me three minutes more. This is my last point.

Before I conclude, I come to the crucial part and that is about the tax exemption provided to farmers. Some information has been shared by Prof.
Saugata Roy. That is my predicament. I always speak after him and he takes away all of my points.

It is reasonably well known that income from agriculture attracts no taxes in our country. It is a legacy that we have inherited because most of our
freedom fighters were fighting for the farmers against the harsher taxes that were imposed on the farmers during that time.

Invariably after 1947, most of the Governments said, no tax on agriculture. What is quite known is that there are more than 400,000 taxpayers
claiming exemption from agriculture income in the assessment year 2014-15. The biggest were seed giants like Kaveri Seeds - which claimed
Rs.186.63 crore exemption and made profit of Rs.215 crore before tax — and Multinational Monsanto India, which claimed Rs.94 crore as exemption
from agriculture income and earned Rs.138 crore profit before tax.

I am not going into the full detail. The information which we have, we can deliberate on this aspect later on at a later stage. There is always a scope
to deliberate in this House but does it make any sense giving or providing support to the farmers, not taxing the agriculture produce of the farmers is
one thing but not taxing the companies who are earning thousands of crores of rupees? Individual farmers or companies farming more than 50 acres,
they are given agriculture income exemption. It makes no sense. This is something which we expect this Government to respond.

He has said that the 2016 Economic Survey recommended widening the tax base; plantation in Kerala is taxed; Tamil Nadu does not impose tax; tea
cultivation income is taxed in Assam up to 45 per cent. ‘Agriculture' though is a State subject, the Union Government can initiate a proposal to tax
big farmers and companies who show agriculture income in crores of rupees. Why should they not be taxed? A case is pending in Patna High Court. I
need not go into those details. It is expected that the Government is going to provide that information but I would expect that this Government



would look into this issue. When you are widening the tax base, here is the case that those who are making handsome profits, and those farmers
who are going beyond 50 acres and claiming agriculture tax income exemption should be taxed.

SHRI ARVIND SAWANT (MUMBAI SOUTH): At the outset, let me applaud the hon. Minister of State in the Ministry of Finance, Shri Sinha ji for giving
priority to agriculture and creating a new image of our Government. It was known as a corporate Government, a Government which supports only
corporates, has taken care of the agriculture and farmers.

Shi Nishikant has mentioned nine points relating to provisions, which I do not want to reiterate. I would mention two or three points relating to the
provisions. One is related to the penalty for concealment of income or furnishing inaccurate particulars; the laws related thereto; and the decisions
of various High Courts and Supreme Court. There is no necessity to change new Section 270A which would increase disputes regarding interpretation
of the Section. Kindly take care of it.

About the charitable trusts, registration can be cancelled by the Director of Income-Tax and the trust has to pay tax in 14 days even without
giving opportunity to the trust to approach the Appellate Forum. This is a draconian provision ignoring the principle of natural justice. Any activity
carried out by charitable institution which yields income is construed as a commercial activity. I don't think it is correct.

Substantial litigation is pending in the High Courts and the Supreme Court. We need to take practical approach. These institutions also need
funds to carry out their activities. Regarding the presumptive tax, in case of persons carrying business where turnover is less than Rs.2 crore, they
pay tax at eight per cent of gross turnover; limit has been increased from Rs.1 crore; corresponding change in limit for tax audit under Section 44B
should be made. That is what I think is very essential now.

I would like to mention about some of the provisions to increase the limit of deduction in respect of rent paid under Section 88GG from
Rs.34,000 per annum to Rs.60,000 per annum. We should provide relief to those who live in the rented houses. This is a wonderful provision. There
are a number of provisions. I do not want to go into details because everybody has spoken about them.

I have certain views on the Finance Bill which I want to express now. Though many people talked about the excise duty imposed on jewellery, still I

would like to mention about it. I do not understand the logic behind the imposition of this excise duty. When we are going to bring GST, the moment

GST is implemented, the excise duty on jewellery is bound to get abolished. I do not understand why the Government is pressing it when there is so
much of hue and cry is raised in the country. It was brought earlier also in 2005 and 2012 and at that time, we all opposed it including the present
Prime Minister and the then Government had rolled it back. Why are we pressing it again now? This is creating a commotion among the jewellery
business community. Forget about jewellery shops, but think about the concerns of the artisans. They are illiterate artisans, but they are very skilled
artisans. They went on strike for 40 days and they went on strike for another four days. I think the Government should introspect on this. It is better
to roll back at the right time. There is no egoistic issue. What we have done in the case of EPF, we should do the same thing here also. There is

nothing wrong in that.

I would like to make a point about the metal industry. On this, I approached the Commerce Minister Shrimati Nirmala Sitharaman also twice and I
wrote a letter also to her On the metal industry, the duty is charged on the raw material whereas the finished products, which are coming from
China or Malaysia, are being allowed to come into the country without any duty. On the one side, we talk about Make in India, but on the other side,
when our own people want to manufacture, they are being charged. So, this also needs immediate attention of the Government. We have to protect
our MSMEs, particular the metal industry and the copper industry which are facing serious problems.

Regarding Service Tax, Shri Mahtab and others have also spoke about it. I would also like to speak about Service Tax, particularly on insurance. The
Life Insurance Corporation of India has a share of nearly 75 per cent in the insurance market. Now, 30 crore people have opted for life insurance and
it is concerning the security of life of the people. But we are charging Service Tax on insurance. I spoke to some of the LIC officers. The present
trend is showing a decline of the people opting for insurance cover in LIC. When our people want to go for life insurance, we are not safeguarding the
insurance companies. So, the Service Tax imposed on insurance cover has to be reconsidered.

Sir, let us look at the position of banks. What has happened to the banks? Who has increased the NPAs? Is it the employees? We are taking a
decision about the merger or amalgamation of some of the banks. I would like to say that all the nationalised banks suffered a lot for the last so
many years, maybe during the tenure of the previous Government. The previous Government has not done anything wrong on this issue. But due to
whatever has been done in the past, they are suffering now. Ultimately who suffers? The sufferers are the employees. When we go for
amalgamation or merger, the axe falls on the employees. The banks implement either VRS or Compulsory Retirement Scheme. Then, when we talk
about measures to boost growth and employment generation, are we boosting employment generation? Those who are having employment right
now, their employment is at stake and, therefore, I feel that this needs immediate attention. We have to seriously look into the issue of NPAs of our
banks. We know what happened with ...» has run away with a loan of Rs. 9,000 crore pending against him and the NPA of the bank has increased.
Kingfisher Airlines company is also closed. Who is suffering now? It is the employees who are suffering. The employees of the banks are also
suffering.

Sir, when the Motion of Thanks on the President's Address was discussed in the House, I requested the Government at that time to please
take care of our public sector undertakings. We say that the Government is to govern, not to run business. Kindly revisit the principle. What exactly
do we mean by that? When we want to generate employment, we are closing the Hindustan Antibiotics Limited. My colleague, Mr. Shrirang Barne
and I myself pursued the issue. The proposal has been given by the Fertilizers Ministry without any financial assistance, for just administrative
approval, to the Finance Department. Till date, it has not been approved. For the last 18 months, the employees did not get their salaries. What
exactly are we doing? Therefore, I request you that the Government should not say that this is not our business. Public sectors have served this
country for a long time. Why has nationalization taken place? Why insurance and banks were nationalized? They were nationalized to provide not
only security to the employees or security to their jobs but security to the consumers and security to the investors. People deposit their money in the
public sector banks and not in private banks. Why? They have faith in you; they have trust in you; they have trust in the Government. How the Jan



Dhan Yojana was successful? It is because of these public sector banks. Please take care of the public sector banks. Therefore, I would request
while going in for amalgamation, please take of the employees as well as the consumers also.

I will go further to another public sector undertaking, with which I am associated, MTNL and BSNL. We know, everyone in this country knows the
history of 2G and 3G scams. Are the employees responsible for this? It is policy paralysis, the corrupt policies. Who is responsible for this? Today, all

private entrepreneurs are providing 4G service. Are the Government-owned companies — BSNL is owned hundred per cent by the Government — in a
position to provide 4G service? It is because, they cannot pay the licence fee. Who should pay it? Why is the Government not paying it? Millions of
rupees have been deposited in the treasury of the Government in terms of income tax, dividend for so long, for so many years. In 1851, the first
landline was installed in Kolkata. Today, 160 years have passed. For so long, they have served. It is the prime duty of the Government to see to it
that these institutions should not be killed, should not be strangulated. There is no provision. Today 4G business will be taken away by all the private
entrepreneurs. After two years we will ask them, okay, now you also go for 4G. From where will they get the customers? With folded hands, I would
request you to make a provision in the budget that the licence fee for 4G services be given for BSNL so that these companies will survive. They will
not only survive, they will strengthen further.

Then, how to develop the resources? You are well aware of the Indian telecom industry. We had factories over there. They used to manufacture the
instruments. One is there in Raibareilly. Sonia Gandhi ji took personal interest in it because it is in her constituency. She has revived that. This is an
asset with you. Huge land bank is there. Ready infrastructure is there. You can recruit; you can go for generation of employment. Go for PPP; I do
not mind. Let it not be purely Government. But use it for manufacturing of indigenous equipments, indigenous mobiles, indigenous sim cards and
indigenous PBX/PABX boards. You have ample assets with you. Please utilize them; otherwise encroachment will take place. Therefore, I would
request you to look into this matter also and see to it that how the IT business can go ahead.

We talk about creation of jobs. BPOs have been closed down. Where have the BPOs gone? BPOs have gone to Philippines, Chilly, China and Malaysia.
How many jobs have been lost? When we say generation of employment, do we know how many jobs have been lost? SEZ is a serious subject. SEZ
is such an area where the labour laws are not applicable.

What has happened with NOKIA in Chennai? On a single fine day NOKIA was closed and about 5,000 employees came on the road. Do we
have any provision if the age is barred? Once the people attain the age of 35 or 40 and if the company is closed, what will be their fate? I would like
to know whether the Government has ever thought of it or whether there is any protection given in the labour laws or whether the Government is
going to give them jobs. Mafatlal has closed long back. Now, they are going to sell the land. If the Government has granted them permission, people
will get their arrears. Therefore, we request our hon. Minister to look into it. When we talk about Make-in-India, we should use our IT sector and the
private manufacturing sector.

While making any decision, the Government should not ignore its social scenario and social impact. In the recent past, Government has rolled back
tax on EPFE. Why has it happened? It has happened because there was a huge cry amongst the employees. These are organised people. Do we ever
think about unorganised people or those who are mathadi kamgar or maid servants? The Government is also ignoring the outcry of the jewellers, But
they looked at the employees of the organised sector and rolled back tax on EPF. Only five to seven per cent employees are in the organised sector.
What about the unorganised sector? I have spoken about NOKIA also. Do we expect those people who lost their jobs to work in MGNREGA? We
welcomed FDI for mathadi, maid servants and others who are in the unorganised sector. But for God's sake, it should not be welcomed at the cost
of labour. Labour is to be protected. Ultimately, the country means what? It is the people of the country. Having the strength of 100 crore people
should be treated as assets of the country and it should not be treated as a liability. People should be treated as assets of the country.

This year we are celebrating 125" anniversary of Dr. Babasaheb Ambedkar, the man who gave labour laws to this country; the man who gave the
people eight hours duty; and the man who gave the females the right of maternity leave. These are the provisions he made to protect the labours.
Therefore, we should see that the rights of the labours are protected.

In the private sector, even for the women, eight hours duty is there. In IT sector or in BPOs, you would not believe as to what type of questions they
ask to a woman. They ask: "Are you married?" Then, she said 'no'. Then, they ask: "When are you going to get married?" Is it related to her job? It is
all just because they want that they should not go for maternity leave. They sack them if they are going to get married. Therefore, there are people
who hide such things. If they are married, they asked: "Are you going to have a child? What is your plan for having a child?" What is this going on in
the private sector? Therefore, I request you to look into these matters.

Our exports are reducing and our imports are increasing. Indigenous manufacturing have gone down. A number of MoUs signed but not a single unit
has been established till date. No employment growth is seen.

Sir, the climate change is a serious subject. Every one is experiencing the problem of Uttarakhand now. I feel, Maharashtra has suffered a lot during
the past three or four years due to unseasonal rains, heavy rains, flood and drought. Therefore, river connectivity should be there. I do not see any
praposal in the entire Budget for river connectivity.

Sir, I am concluding my speech now. So, I am just pointing out the points.

A number of farmers are waiting to commit suicide. There are irrigation projects which are pending at the State level also. I would request the Union
Government to look into this matter. In respect of those projects which have completed 75 per cent, I would request the Government to give the
financial aid that they need and also see that they are completed within the next two, three or four years so that the water crisis can be met out.

Sir, I now come to the pensioners' society. It is a very good provision. What the people are saying is that if the money which is being deducted from
their salary over the years is being accumulated and if it is kept as Fixed Deposit in the bank, they will be getting much more pension than what they
are getting. Therefore, kindly look into that point so that substantial pension can be given to these retired people. The Government has to rethink
about this issue.

Then, I come to affordable housing. I think, yesterday it was discussed. I will just say that Mumbai is a city, particularly in my area or even in the



area of our Member, Shri Rahul Shewale, where you will see a full of hutment dwellers — one hundred years' old buildings. The other day I wanted to
make one issue in 'Zero Hour' — Gulmohar building in Kamathipura, where eight people died. It was a hundred year old building. So, special attention
is required on this issue. It is no doubt that the State Gowvernment is taking measures in this regard. The Slum Rehabilitation Authority has been
formed. They are doing it but still it is not catching the speed that we desire. The hon. Prime Minister desires to see that by 2022 everybody will
have his own affordable house. Kindly look into this issue, if it is possible. ...(Interruptions)

SHRI JAYANT SINHA: Hon. Member, may I make a quick clarification? You have just said that by putting money in Fixed Deposit, actually you are
going to do much better than putting it into Provident Fund. I just want to correct your arithmetic on that. When you put money into Provident Fund,
you put it without paying any taxes. It goes into Provident Fund, where you make 8.8 per cent, which is the PF interest now. You do not pay any
taxes on that 8.8 per cent and then after compounding it for 20, 30 years or however long you want to keep it there, when you withdraw it, that
withdrawal is also tax free. So, it is 'Exempt, Exempt, Exempt'. If you were to put it in Fixed Deposit, first you would have to pay tax on your income,
then you would put it in Fixed Deposit. As you know, there is a 10 per cent TDS on that income. You pay taxes on that income, and then, of course,
you can use it because you have already paid taxes on it. So, many financial experts have done this calculation. It is much more advantageous for
you, because of deferred tax, exemption given to Provident Fund, to put money in Provident Fund, and which is why, it is as popular as it is. So, I just
want to correct that mathematics.

SHRI ARVIND SAWANT: Thank you very much. The layman does not know about the law. He feels that he accumulated Rs.10 lakh and he would
have got Rs.1 lakh per annum as 10 per cent interest. That comes to around Rs.9,000 per month. But he says that he is getting only Rs.2,500. That
sort of thinking is there. That needs to be clarified and convinced.

Now, my last and important point is about education. We are spending 3.7 per cent of the Budget Estimate on education. Please see what we are
facing right now. Why do they need examination? There is a panic among the students because there is no equality in the education system. Some of
them appear for CBSE, ICSE and SSC. The students of SSC Board remain behind the other students who appear for CBSE and ICSE. Therefore, kindly
see as to what the fault of a child who is staying in a village, who goes to Zila Parishad school or Gram Panchayat school is. Why should he not be
given quality education? Why should he be discriminated? Why should he be deprived of quality education? Why is this disparity? That disparity has
to be removed by making more provision for education.

Finally, I will say one thing about GST. For the kind information of the hon. Minister, the Air India headquarters has been shifted to Mumbai. The
Directorate of the Service Taxes is being shifted to Delhi, and it will be renamed as the 'Director-General of Goods and Services Tax'. Why do we
need to shift every office to Delhi? I do not understand as to what is the logic behind it. Why is it required to shift these offices? Technology has
changed, now. Videoconferencing can be done; data can be transferred easily. So, why every office is required to be shifted to Delhi, I do not
understand. Please stop it, Sir, so that the people who are employed there do not lose their job.

Another important point is this. We said s a1 smi effer aa131 wger o1 89, But the people, the electorate, who have elected us, B Rt xgo1 891 3a
for sardt ot Al amu aga $fefesic &, sa clor aga 81 &, s amud Rfesla o Acma v ) Sia s acdica G arer w2 &, what does it mean? It means that
the last man should get the happiness out of it. The day he gets the happiness, I would feel, the Budget or the Finance Bill has got the success. I
wish that success to you, Sir.

With these words, I conclude. Thank you very much.

SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir, for giving me this opportunity to speak on the Finance Bill, 2016.

Sir, we have reached the third and final state of this year's Budget. With passing of the Finance Bill, the doors will be closed as far as allocations to
various Ministries, Departments and States are concerned and can only be opened again at the RE stage.

16.52 hours (Shri K.H. Muniyappa in the Chair)

Sir, I wish I had the luxury of addressing the General Budget issues. But the Dire Straits that my State Andhra Pradesh finds itself in, a new State
with an old name and the financial crisis, which we are going through, constrains me to utilize all of my time to discuss our situation.

Sir, I had spoken in detail, on various contours of the Budget when the House undertook the general discussion on the Budget. Now, I specifically
wish to concentrate on all allocations, releases, promises made for allocations to Andhra Pradesh and assurances given to Andhra Pradesh.

Sir, you may think some of them are repetitive but for the five crore people of Andhra Pradesh, they represent our future; these are appeals,
requests and pleas of the people of Andhra Pradesh. They may be monotonous because I understand that the Government of India is looking into
technicalities in helping the residuary State of Andhra Pradesh. So, all I would submit with folded hands, is to bail out Andhra Pradesh at the assured
and required levels as our financial crisis is going from bad to worse, due to no fault of ours but due to decisions taken by this very Parliament, which
now has a moral responsibility to ensure that justice is done, while remembering the phrase 'Justice delayed is justice denied'.

Sir, I would like to bring the attention of the House to a few statements made by various people. The first, the then Prime Minister, Dr. Manmohan
Singh on 20t" February, 2014 in the Rajay Sabha said, and I quote:

"I would like to make a few further announcements in this regard.

First, for purposes of Central assistance, Special Category Status will be extended to the successor State of Andhra Pradesh comprising
13 Districts, including the four districts of Rayalaseema and the three districts of north coastal Andhra for a period of five years. This



will put the State's finances on a firmer footing. "

Sir, the second thing I would like to draw attention to, is the manifesto of the BIP in Andhra Pradesh, which is the AP-BJP manifesto, during General
Elections, 2014, which mentions that 'the special category status would be extended to Andhra Pradesh for 10 years if BJP comes to power and NDA
comes to power.'

Sir, I would also like to draw the attention of the House to a rally in Tirupati on 30th April, 2014, and this is reported in media also, where our
Prime Minister Shri Narendra Modiji said, and I quote:

"The NDA would leave no stone unturned to develop Seemandhra and make its new Capital unmatched. I will make Seemandhra the
gateway of prosperity. I am not just making promises, I am assuring you."

It was regarding the Capital formation, the new Capital for Andhra Pradesh.
Sir, the very next day in Nellore -- again reported by the Press -- Modi Ji praised the efforts of Shir M. Venkaiah Naidu. I quote:

"If residual Andhra Pradesh has got special status, it is because of the efforts of Venakaiah Ji."

These are all assurances given by the topmost leaders of both the Congress Party and the BIP, the leading Opposition Party and the Ruling Party.
These are the assurances that the people of Andhra Pradesh have been listening to and have their hopes and have their aspirations linked to these
assurances. Now, suddenly, if the people are talking about rules and going against the assurances, it is a very sad state of affairs.

Sir, I would like to draw the attention of the House to the reply given by the Minister of State for Finance Shri Jayant Sinha on 25t April, 2016 to a

'Zero Hour' submission made by my colleague Shri Avanthi Srinivasa Rao on 215t December, 2015 on conferring Special Category Status on Andhra
Pradesh. The reply really pained me as it has pained the entire State of AP. In the last para, the hon. Minister has said and I quote:

"In the backdrop of recommendations of the Fourteenth Finance Commission, the Union Government has no proposal to modify the
criteria for grant of Special Category Status to States."

With all humility at my command, I wish to ask one question. Which Finance Commission has recommended for granting Special Category
Status to Uttarakhand, Himachal Pradesh and to any of the North Eastern States? Were those recommended by any Finance Commission? It was
granted because their finances were in pathetic condition. The Union Cabinet on the assurance of Shri Vajpayee Ji in NDA-I has conferred the status
on them.

These expectations were created by both UPA-II and NDA-II before bifurcation, after bifurcation and during the election campaign of 2014. Now,
they say that this was not included in the AP Re-organisation Act. The people of Andhra Pradesh are feeling betrayed yet again by these statements.

The hon. Minister also said in the letter that the promise made by the then Prime Minister Shri Manmohan Singh Ji on the floor of the House was a
remark during an intervention and there is no provision in the AP Re-organisation Act. It is not a mere remark. When the Prime Minister of a country
makes a statement on the floor of the House of Parliament, can we dismiss it as a mere remark? Is there no sanctity? It was an assurance given by
none other than the then Prime Minister in Parliament more particularly, after it was insisted on by Shri Venkaiah Naidu Garu on the floor of the
House.

During the 2014 General Election, as I said earlier, if residual Andhra Pradesh has got special status, Shri Venkaiah Naidu Ji is responsible for it as it
was a statement of Shri Modi Ji at an election rally. So, the assurance given by none other than the then Prime Minister should be considered nothing
less than a provision in the Andhra Pradesh Reorganisation Act since it was given on the floor of the House. If it was not an assurance, why did it go
to the Assurance Committee in the Rajya Sabha and why did the Assurance Committee refer the issue to NITI Aayog and the Government to fulfill
that assurance?

This assurance is equally, if not, more important than what was written in black and white. In spite of all these justifications, if the Government
wants to manoeuvre through various means to deny Special Category Status, the people of Andhra Pradesh may be helpless now but we are not
powerless. We were powerless when the UPA bifurcated the State in the most unscientific and in the most undemocratic manner We showed our
power by ensuring that the Congress Party who is responsible for the state of affairs did not even win a single seat out of 175 MLAs and 25 MPs in
the 2014 elections.

Now, the feeling in Andhra Pradesh among the public is that we are not getting the justice and if this is not corrected, the Central Government again
will be seen as villains by the people of Andhra Pradesh. It is not just the people of Andhra Pradesh but the whole country is watching as we make
our case. Will the Government live up to the promises made to Andhra Pradesh? Can we trust the Government and the Prime Minister if they give us
an assurance? Not only this Government and this Prime Minister but also any Government and any Prime Minister give an assurance on the floor of
the House, what does that mean? Can we take it as an assurance? Can we take it as a promise or do we insist on legal vetting? Does passing Acts
in Parliament that matters? Do the words made by the people on the floor of the House not matter?
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I do not think so. The BIP is also for smaller States. It carved out Uttarakhand, Jharkhand and Chhattisgarh in a very scientific and democratic
manner during the NDA-I period. This was a good experience and that gave even us in AP some hope about our future. But now after seeing our
experience, what will future candidates to become smaller States think? They will remember unkept promises and financial difficulties that we are
facing but not anything positive. And, if we have to bring more States into the Union and create more new States, this is not the experience that will
help us to do that in future.

In the same way, Mr. Jayant Sinha, the Minister has mentioned in the second paragraph of his letter and I quote:

"Further, there is no specific provision in the Reorganisation Act whereby the Union Government is mandated to provide revenue deficit
grants to the successor States as the grants required to meet the resource gap for the States are recommended by the respective
Finance Commission in case the State is found to be revenue deficit after devolution of the State's share in divisible pool of Central
taxes over its award period."

The hon. Minister is very well aware that AP is the only major State which will remain as revenue deficit State at the end of the Fourteenth Finance
Commission's award period after devolution of State's share in divisible pool of Central taxes. This substantiates that we are a revenue-deficit State,
and, as assured, the Union Government has to help us out.

The members of the Government have been saying that we have given so many thousands of crores to Andhra Pradesh. Let me give a few details of
the money given under different Heads. In 2014-15, the share of AP in Central taxes was Rs.16,839 crore but we were given only Rs.15,299 crore. In
2015-16, the share was Rs.22,638 crore but till March 2016 we have received only Rs.21,894 crore and for 2016-17, we are expected to get
Rs.24,637 crore but so far we have received only Rs.1,760 crore.

Secondly, we have received grants as per the Thirteenth and Fourteenth Finance Commissions' recommendations under article 275(1). You have
given CST compensation of Rs.1,800 crore out of a total amount of Rs.3,500 crore due to us from 2014-15 to 2016-17. The Government has given
money for the Centrally-assisted State Plans to the tune of Rs.23,000 crore till date. And, the Government of India has given revenue deficit grant of
Rs.2,803 crore in 2014-15 and Rs.500 crore in 2015-16. But as per the calculation of the Accountant-General, the deficit between June 2014 and
March, 2015 was Rs.16,079 crore. But the Government of India has given just Rs.2,803 crore. The remaining Rs.14,276 crore has to be given to
Andhra Pradesh. And, we would like to know when that is going to happen.

HON. CHAIRPERSON: Please conclude.

SHRI JAYADEV GALLA: Sir, this is a very important subject about Andhra Pradesh. I am sure even my colleagues, rest of the MPs from other parts in
Andhra Pradesh, want to hear this. So, please give me some time.

The point I am trying to drive at is all the above assistance is given to other States as well, except for revenue grant deficit and the capital city grant
which are far less than what we require. It is not that the Government of India has given this money only to AP. 1t is AP's rightful share like any
other State. So, merely saying that thousands of crores are given to AP is a little misleading.

It was assured again on the floor of the House that backward districts grant will be given on the lines of Bundelkhand and KBK districts. But the
Government of India is just giving only Rs.50 crore per district per year, which is not sufficient. So, the package given to KBK and Bundelkhand
should be extended to backward districts of Andhra Pradesh on a per capita basis. We are getting much less on a per capita basis than what was
received in Bundelkhand.

Section 94(1) of the AP Reorganisation Act says that the Central Government shall take appropriate fiscal measures, including offer of tax incentives
to the successor States, to promote industrialization and economic growth. But here also, the Government of India has given just 15 per cent
additional accelerated depreciation and another 15 per cent additional investment allowance. But this is not on the lines of 100 per cent CENVAT,
income tax and service tax exemptions given to Uttarakhand and HP, which was promised to us. So, AP should also be given such incentives which
will help AP to attract investments.

Sir, even for Polavaram, the Finance Minister has so far given just Rs.735 crore. At this pace, it will take 57 years to complete this project. The
Government of India promised that it would complete Polavaram by 2018. So, I ask the Finance Minister: How can you complete the project by 2018
with meagre allocations? The Government of Andhra Pradesh has allocated Rs.3500 crore for Polavaram against the Government of India's Rs.100
crore this year even though it is a national project. The Government of Andhra Pradesh has already spent nearly Rs.2000 crore and has been
requesting the Government of India to reimburse the same. It has also not been approved.

These are some of the issues which I thought I touch upon and request the hon. Finance Minister to ponder over and do justice to Andhra Pradesh.

Before concluding, I would reiterate what I had said earlier that Andhra Pradesh is not a non-performing State, unlike other States which are deficit
States. We are a performing State. But by the acts of this very Parliament, we are put into this financial crisis. So, it is for this very Parliament to
rectify the situation. The people of Andhra Pradesh have been waiting patiently, but this patience is evaporating to put it mildly. The real response is
much more vociferous than I am able to state in this House today. We are asking you to view this as an investment, rather than an expenditure. If
we continue to be in financial crisis, it would be at the cost of the nation. You will have to continue supporting us. If you invest in us, we will quickly
turnaround and become a growth engine of the country which we are very capable of becoming and become a part of the growth trajectory of the
country.

Sir, we have heard many assurances from the Prime Minister, the Finance Minister and others many times inside and outside this House, right from



the time of bifurcation to the campaign during the 2014 elections and many times since the formation of the NDA-II Government two years ago. Now
is the time for action, not words or assurance. We need clarity and specific answers to the specific questions with regard to special category status,
revenue deficit funding, Polavaram funding, capital city funding, industrial incentives in line with Himachal Pradesh and Uttarakhand, Special
Development Package for seven backward districts in line with Bundelkhand and new railway zone.

We also need to know in a comprehensive manner, not piecemeal, which will allow us to plan our finances. We need to know for each of these: What
will we get? How much will we get? When will we get and how will we get? Please answer these four questions in your reply. This is what is leading
us all these years. Please answer this. Vague assurances are creating more uncertainty and are no longer acceptable to us. Thank you.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Thank you very much, Sir. The hon. Member from Andhra Pradesh, which is our neighbouring
State, has had very big wishes. I also say that the same should be given to the Telangana State. The last four questions which he asked, my
questions are also the same: What will we get? How much will we get? When will we get and how will we get? I do not want to take much time of
the House. So, I say ditto for the same.

Sir, I thank you for giving me the opportunity to speak. I stand to participate in the discussion on the Finance Bill, 2016. First and foremost, I would
like to express my sincere gratitude to the Government for listening to our repeated requests and finally relaxing the FRBM norms for the State of
Telangana from 3% to 3.5% of the State GDP. But, as I understand, in this calculation there is some arithmetic mistake. The Chief Minister of my
State has written a clarification letter to the Ministry because as we calculate we are getting around Rs.600 crore less. If you do clarify that letter
once it comes to you, that will be better.

This comes as a huge relief as it will enable the State Government to source an additional Rs.3000 crore funds each year to support our development
agenda and focus on our flagship programmes, like irrigation and drinking water supply project.

However, Sir, the Backward Region Grant Fund (BRGF) of Rs. 50 crore each for nine districts in the State of Telangana, amounting to Rs. 450 crore
in total, is still pending with the Government.

Furthermore, Telangana Government had submitted a memorandum to the Government, declaring drought in 231 mandals and requesting Rs.
3,064 crore from the NDRF to implement relief measures and for drought mitigation. However, the Central Government has only allocated an amount
of Rs. 791 crore for drought relief. When will the remaining amount be allocated? We need more Central assistance to address the situation created
by drought, heat wave, drinking water shortage and the lowering ground water levels in the State. We will discuss that also during a discussion on
drought and drinking water situation under Rule 193, which is coming.

Sir, we have been waiting long for the pending compensation for phasing out CST. I humbly request the Central Government to consider
allocating these pending funds and compensation to ease the burden of the State Government.

As far as the FRBM Act is concerned, I am glad that the Finance Minister, in his Budget Speech, mentioned a proposal to constitute a
Committee to review the implementation of the FRBM Act. I feel the time is right to review the performance of the Act. We should take steps to
evolve a Statutory Fiscal Council reporting to Parliament through the Ministry of Finance. It will certainly bolster the Ministry's efforts for fiscal
prudence as well as the quality of parliamentary oversight and transparency.

With regard to Central Excise Duty on articles of jewellery, the Budget announced an imposition of one per cent without input credit with a six
crore limit, or 12.5 per cent excise with input credit. Sir, the industry has reiterated that it is unable to comply with due diligence and requirements
as proposed under the Excise Act. A lot of people had come and given representations. There have also been a lot of demonstrations. As you know,
Sir, even Hyderabad's Charminar area, the old city, is a place where a lot of jewellers and craftsmen are there. Nearly for a month-and-a-half; they
had closed their shops.

Sir, we have no objection with a tax on bullion, but we are strongly opposed and concerned about any harassment and hardships that the
craftsmen across the country will face with this new proposal. I strongly urge the Government to consider rolling back this new change in the excise
duty imposed for the sake of craftsmen across the country as they feel they will be unduly harassed by excise officers.

Basically, this issue had been taken up with the Finance Minister. We had also come to you, Sir. We do not mind if you impose duty on the gold
and jewellery also. When the material goes into their shops, when it is kept with them or when it is sold, if you can tax it at that particular time, it is
okay, but if the officers go into the houses of the craftsmen and go on taxing, that will be harassment. This has to be looked into. I have seen that
Shri Jaitley has clarified in the Rajya Sabha that he is taxing the capitalists. If you tax the capitalists, there is no objection, but the poor people, the
craftsmen who get only a part of it - it is a wage type of thing — should not be harassed and taxes should not be put on them.

Regarding tax reforms, "reducing litigation and providing certainty in taxation" was one of the key tax proposals for this year. With this in
mind, Sir, I would like to highlight a serious issue that Has gone unnoticed, which needs immediate attention. The UPA Government had brought a
new Land Acquisition Act in 2013. Its various provisions were for the benefit of farmers.

One of these benefits was provided in the form of Section 96 of the Act - Exemption from Income Tax, stamp duty and other fees on
compensation paid. But, presently, there is no specific exemption clause in Section 10 of the Income Tax Act for compensation received for land
acquisition under the 2013 Act. It was expected that consequential amendments would be made in the Income Tax Act to give effect to this
exemption. However, it was not done by the UPA. Even the NDA Government, after coming to power, has not done this till date. There are no
corresponding amendments in the Income Tax Act, State stamp duty laws and other statutes.

Sir, Para 175 of the Speech also emphasized the importance of rationalizing TDS provision for the Income Tax Act as part of the simplification
and rationalization in taxation aspect of the proposals for this year. Even today, Income Tax and stamp duty is payable on these transactions and
TDS is being deducted under Section 194LA of the Income Tax Act. Ultimately, farmers are made to pay the tax when the compensation is already



exempted.

Recently, a single Bench of the Kerala High Court in the case of Kochi Metro Rail Ltd. vs. Union of India, Writ Petition No. 21478/2015 order
dated 09-09-2015 had held that the provisions of Section 96 of the 2013 Act would not exempt the Kochi Metro Rail Ltd. from the requirement of
deducting tax at source from compensation or consideration amounts paid to land losers as per the Act of 2013. As a result, the Kochi Metro Rail
Ltd. was held to be liable for deduction of tax from compensation paid to land owners. This defeats the very purpose of the benefit of Section 96 in
the 2013 Act. It was not the intention of the legislature while passing the Act.

If we look at acquisitions for highways, dams and other infrastructure projects in the last one year or so, at some of the places the local land
acquisition officers have insisted on deduction of TDS at the rate of 10 per cent in absence of specific exemption provisions and pressure from local
Income Tax Officers. The matter of fact is that in the absence of such corresponding amendments in the Income Tax act, the Income Tax
Department insists on deducting TDS from such compensation as per Section 194LA and 194A of the Income Tax Act, which causes undue
harassment for the farmers. Also, at the time of assessment, this compensation will get taxed in absence of specific exemption in the Income Tax
Act. Therefore, Section 10 needs to be amended to add this specific exemption.

Moreover, a farmer, who is otherwise never required to visit The Income Tax Department, is expected to travel to the District; pay fees to a
CA; get a PAN card; and face hurdles in dealing with the Income Tax Department. I am sure that this is not the intention of the Government,
namely, to put poor farmers through this type of hardships. Furthermare, it is not desirable that two Central Acts give two contrary positions. This
loophole needs to be addressed.

Therefore, 1 have suggested certain amendments to ensure that the benefit given under the Land Acquisition Law of the day is actually
delivered to farmers affected by acquisitions. There is a need to have retrospective effect because the right of farmers to get tax-exemption
compensation arises from the Act of 2013. If these amendments are not given retrospective effect, it would lead to huge litigation in already
burdened courts.

I would just like to mention about one last point. I do not understand the idea behind the proposed Income Declaration Scheme, 2016, which
would be effective from 1 June 2016. As per the scheme, an individual will have to pay 45 per cent or his or her undisclosed income in the form of
tax, cess and penalty. I have serious doubts about the success of this scheme. Those individuals evaded tax as they were unwilling to pay 30 per
cent tax. Now, the Government proposes 45 per cent tax on undisclosed income. How would such a proposal encourage individuals to disclose
income for which they never paid tax? I feel the Government should reconsider imposing such a hefty tax and penalty and instead propose such
amount of tax that would encourage people to come forward and declare their income, It should be less than 30 per cent; 15 yferorr con & ot ager Gan
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With these words, I conclude my speech. Thank you.

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Mr. Chairman, Sir, I am not a student of Economics. Therefore, while looking through the eyes of
the common man, I will present before you how the common man looks at the Budget and the Finance Bill.

I believe that had the Budget been pro-poor, then the common people would have been happy and they might not have had anything to say about
this Finance Bill.

When the hon. Finance Minister was presenting the Budget for 2016-17, I do remember that he started his Budget Speech by saying that he was
presenting the Budget when the global economy was in crisis. In the backdrop of this global situation, what should have been our preparation or
what measures should have been taken to increase the domestic demand? Instead of choosing an alternative path, the Government has chosen to
continue with the same regressive policies. It is not only contradicting, but also it will aggravate the situation in terms of our economy, employment
generation and exports. Definitely, it would lead to increased distress in our agriculture and poverty in the countryside, which we are witnessing
today in our country, in addition to the collapse of industrial production, slow down in construction activities and many other services.

I am a Member of the Standing Committee on Commerce and the Report of the Standing Committee on Commerce has already been submitted to
the House which is why I can now refer to it here. While we were discussing the Demands-for-Grants of the Commerce Ministry, we interacted with
all the business houses like ASSOCHAM, CII, and all other big players, including the representatives of the Federation of Exporters. I was surprised
when each and every organization expressed its utter dismay over the fact that exports from India have drastically been reduced during the last 23
months. Two years ago, it was worth US $ 300 million; this year, they are expecting only US $ 250 million. If you add inflation to it, definitely, it will
be further less. This is the situation, which will impact our revenue collection and also it will adversely impact the share of the States.

Our Government is claiming about the impressive growth performance in the economy. But it is belied by the amount of the revenue realisation in
2015-16. It has been elaborately explained here. This has impacted the recommendations of the 14t" Finance Commission. Most of the MPs from
different States, cutting across party lines have mentioned here that the Government is claiming that the allocation has been enhanced from 32 per
cent to 42 per cent in the 14" Finance Commission. But, it is at what cost? It is by scrapping about 23 Centrally Sponsored Schemes and so many
other things. Besides BRGF, ASIDE, SDA and many other centrally sponsored schemes which the State is supposed to get in addition to the Budget,
everything has been merged because of the recommendations of the 14™ Finance Commission. My State Tripura is a small State. We got about

Rs.2,000 crore less in comparison to the previous year because of the recommendations of the 14" Finance Commission. In a State like Tripura
where the revenue is reduced by Rs.2000 crore, then how could the State run? It is not just by reducing the share of the State.

Now the Central Government is going to implement the recommendations of the Seventh Pay Commission. Automatically, the demand would
arise in the State also. That will become unmanageable for the States. It is not just Tripura but in the case of other States also, the Central
Government is not going to compensate the States for this additional burden. During 2015-16, the gap of the revenue realisation has impacted the



States measurably. What we have seen is that the Government has been trying to meet this out of the excise duties. That is a different aspect. We
are saying that the reduction in the oil prices is not helping the consumers because it is being realised by the excise duty. The common people and
the States are not getting any benefit out of that.

Now again, the Government is proposing to have additional revenue generation through the indirect tax proposals. This is supposed to yield
Rs.20,670 crore. It will again be a burden to the consumers.

So many speakers have mentioned that through the education cess and so on, lots of crores of rupees are being realised. That is also an indirect tax
which will be a burden to the common people. This way, the Government is creating more trouble to the people. Of course, the tax proposals are
there to meet the budgetary provisions.

HON. CHAIRPERSON: Please conclude.

SHRI JITENDRA CHAUDHURY : I have just started. The Government is saying that it is a pro-Aisan Budget. But it is only transferring the burden to
the banks and insurance companies. No direct benefit will go to the farmers. There is no reflection of enhancement for this sector in Agriculture
Budget. If we see it against the GDP, while it was 1.8 per cent last year this year it will be reduced to 1.6 per cent. It has been proposed in this
budget to reduce food subsidy to Rs.5,000 crore and fertiliser subsidy to the tune of Rs.2,000 crore. So, how can this be called a pro agriculture
budget?

This Government is claiming st ser, srwst Resrer, Sfbforeelt s Rasian &t srwsa 3, ARver Rzt e o 3, 5Nt wasiz &) The marginalised people of our
country should be helped. In our country there is the provision of ST sub plan for almost two and a half decades. The provision for ST sub plan this
year is supposed to be about Rs.48,000 crore, 8.6 per cent of the total plan allocation. However, the allocation made is less by Rs.23,295 crore.
Similarly in SC sub plan also the shortfall is Rs.52,470 crore. This is the situation.

The Government is making tall claims of giving higher allocation for MGNREGA. If you compare this year's provision to that of 2010-11, it is similar.
Even after five to six years and after factoring in an increase in job cards, the allocation remains the same. So, it is not a higher allocation. With this
allocation, how can the crisis of drought, etc., be met?

It has been proposed to realise an amount of Rs.56,500 crore out of the disinvestment policy. That will do a great harm to the common people in the
country, to our economy, to our industry and scope of employment.

I will now come to the North-East. This Government is saying that there has been a special focus given to the North-East. The UPA Government's
policy was Look East, now this Government changed it and says Act East. There is no harm if it really does that. But NEIIPP has been suspended

from 15t December, 2014. North-Eastern region, being the special category region, is supposed to get all the schemes at 90:10. Now the Smart
Cities scheme has been declared and the cap is kept at par with the States in the other region. When the Demands for Grants relating to DoNER
were discussed, we asked the hon. DoNER Minister about the NLCPR. Then the hon. Minister replied that the Finance Minister would be the right
person to answer that. If this has not happened, how can things benefit the people?

That is why I would like to conclude with the words that in the Budget or this Finance Bill whatsoever, there is no vision of inclusive growth, no
vision for improving the livelihood of the common people. Rather, it is a sceptical and pro-super rich Finance Bill. I am sorry to say that I can't
support it and I disagree with the proposal.

SHRI PV. MIDHUN REDDY (RAJAMPET): Hon. Chairperson, before I start on the Finance Bill, I would like to state that the people of our State are
greatly disappointed and dejected by the statement of hon. Minister Shri Haribhai Chaudhary that Andhra Pradesh will not be getting special status;
instead, they will be given sops like financial incentives or something. I would like to recall that when the bifurcation of the State took place, both the
BJP and the Congress on the floor of the House promised a lot of things. BIP on the floor of the House demanded a special status for Andhra Pradesh
for ten years and hon. Prime Minister Narendra Modiji in a public meeting in Tirupati said that Andhra Pradesh will be getting special status if BIP
came to power. It was the first point in the TDP-BJP manifesto that Andhra Pradesh will get special status if they were elected to power. I think it is
time now that BJP and the NDA keep up their word and give special status to Andhra Pradesh. We demand special status for Andhra Pradesh.

Coming to the Finance Bill, it provides plethora of amendments for both direct and indirect taxes. We appreciate and welcome some initiatives like
raising the ceiling of tax rebates under section 87A from Rs 2000 to Rs 5000 to lessen tax burden on individuals with income upto Rs 500000,
increasing the limit of deduction of rent paid under section 80GG from Rs 24000 per annum to Rs 60000 per annum to provide relief to those who live
in rented house, increasing the turnover limit under presumptive taxation scheme under section 44AD of the Income Tax Act to Rs 2,00,00,000 to
help the MSME category.

We request the Government to consider reducing the taxes on petrol and diesel as consumers are not getting a fair deal. We need to have petrol and
diesel prices compatible to global prices. If we want Make In India to be a success, the prices of diesel should be at a reasonable level compared to
global prices. I would like to say that the index of industrial production with reference to manufacturing was just 2.3 per cent from eleven months
from April 2015 to February 2016. We need to cut down the prices of diesel to give fillip to our Make In India campaign.
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We welcome the proposals by the Government to bring about a comprehensive code on resolution of financial firms to be introduced, allocation of Rs
25,000 crore towards recapitalization of pubic sector banks, 100 per cent deduction of profits for three out of five years for startups set up during
April 2016 to March 2019, target of amount sanctioned under Pradhan Mantri Mudra Yojana increased to Rs 1,80,000 crore and providing a statutory
basis for the monetary policy framework and monetary policy committee through the Finance Bill 2016.

I would like to submit that the clean energy cess on coal of Rs 400 has to be withdrawn. Already all the thermal power projects in India are running



below 55 per cent PLS. There is a huge shortage of coal. This is attributed to the fact there is a huge capacity addition of thermal power in our
country from 2009 to 2015. In 2009, the capacity of our country was 78,000 megawatts and it has increased to 1,75,000 megawatts by 2015. There
is not enough coal for these plants to be running at full capacity. Whatever cess is being laid on coal will push them to the brink of bankruptcy.
Already, our country is grappling with a lot of NPAs. We do not want more NPAs and we do not need more money to be infused into the banks. We
sincerely hope that the implementation of General Anti-avoidance Rules of Taxation which have been deferred upto 2017 facilitating that off-shore
investors don't have to pay Minimum Alternate Tax will be implemented.

Sir, the Union Budget proposes many additional taxes, cesses and surcharges in the name of funding agriculture and rural development like we can
say Krishi Kalyan Cess or tax of one per cent on purchase of luxury cars, surcharges on persons earning more than Rs.1 crore. But I would like to say
that this is the highest taxing regime so far in the recent past and this can be attributed to the fact that the gross tax revenues for 2015-16 grew by
more than 21 per cent. In spite of all these taxes being levied, not much has been done for the farmers on the ground level.

The farmers need to be supported every bit. There have been a lot of incentives and schemes for the farmers but nothing concrete has been
done on the ground level. The farmers need an increase in MSP. The farmers need their crops to be procured in time by FCI and CCI. There are 120
million farmers in our country at present and out of this 80 per cent are small and marginal farmers with very small holdings of land. Out of the small
and marginal farmers, 60 per cent do not have access to institutional credit. We should support these farmers to get institutional credit.

The Government should come forward, the Finance Minister should focus on the banks so that they are more friendly to the farmers and the
farmers can get loans in time. Otherwise, all these farmers will end up taking loans from private people at huge interest cost and they will end up in
huge debt trap. This is the time the Government should focus on the farmers. Unless the farmers are happy the Government's ambition of higher
GDP growth rate will not be possible.

We are traditionally a farming country. We have to concentrate and help the farmers. I would request the Government to consider and fix an MSP of
Rs.1,700 per quintal for paddy, Rs. 4,500 for cotton for 2015-16 and ensure that 75 per cent of the crop is being procured by FCI and CCI. Sir, the
Government should continue the present fertiliser subsidy policy. Any attempt to migrate to cash transfer system, as recommended by Santa Kumar
Report, will be a death knell to the sector because all these farmers are having huge debt. Any money going into the bank will only be adjusted to
the interest and they will not be able to buy any fertilisers.

Sir, Polavaram is a very important project for our State of Andhra Pradesh. We would request and plead with the Central Government to take over
Polavaram Project and finish it in time. We do not want any more delay on Polavaram Project. Instead of giving meagre amount, which is not
sufficient even for the escalation cost of this project, we want the Government to act and show that Polavaram is a national project.

Thank you, Sir, for letting me talk on this subject.

*DR. THOKCHOM MEINYA (INNER MANIPUR): Sir, I rise to participate in the discussion of the Finance Bill 2016. I shall start by quoting para 187 of

the Hon. Finance Minister's budget speech on 29t February, 2016. I quote, "Madam Speaker, my direct tax proposal would result in revenue loss of
Rs.1,060 crore and my indirect tax proposals are expected to yield Rs.20,670 crore. Thus the net impact of all tax proposals would be revenue gain
of Rs.19,610 crore".

Sir, this is a huge hope. Revenue loss in direct tax is certain and yield from the indirect tax is only expected. Hence, revenue gain would remain
imaginary. This is not a good budget arithmetic. I shall now discuss direct and indirect tax collections. There is no clarity on how the Government
actually plans to collect the expected revenue. The shortfall in direct tax collection is expected to be met by indirect tax collections - this shows
there is no perceptible improvement in the profitability of private companies, and as a result there is no growth story which is really driving the
Indian economy.

Sir, Hon. Finance Minister's Budget 2016 has nine pillars namely — agriculture, rural sector, social sector, education and job creation, infrastructure

investment, financial sector reforms, governance and ease of doing business, fiscal discipline and tax reforms. These pillars are cracking and
crumbling.

The Finance Bill is born out of the last pillar = tax reforms. Hon. Finance Minister proposed to lower corporate IT rate for next financial year on
relatively small enterprises and companies with turn-over not exceeding Rs.5 crore. Corporate tax has seen no major reform. There were supposed
to be a big impetus as the corporate tax was reduced from 30% to 25%.

Sir, given the fall in export, the private companies are sitting idle on cash without investing it; and there is very little driving force in the economy.

Further there is little to show other than more committees and more red-tape in relation to rationalization of taxes.

These days it is hard to distinguish between a Money Bill and a Normal Bill or Finance Bill. Sometimes a Normal Bill becomes a Money Bill because it
becomes convenient for the Government to do so. Aadhaar Bill was treated as a Money Bill. The reason was quite obvious. If you take the same
yardstick Normal Bills can be converted into Money Bills or Finance Bills. Because a bit of levy or a little expenditure from the Consolidated Fund can
be incorporated in every Bill.

Sir, our RBI Governor says "Aandhon Nagari Kanha Raja" (One-eyed is the King in the land of blinds). I don't know what he is talking about. But I do
believe Hon. Finance Minister has no eye problem. To me it seems, his remark has something to do with the country's financial and monitory system.
It is an indication that everything is not well in our system. RBI Governor is skeptical about the system.

There is a general impression that the present NDA Government is not employees friendly, particularly with the bureaucrats. It is a good thing for us.
Please continue to do so. The more you tighten them they become more friendly to us and the opposition. I don't know how far it is true, but people
say that many IAS officers ran away from Delhi, might be because of CM sab or PM sab.

Sir, it seems that the whole economy is run by a few tax payers. 4% tax payers are making the economy alive and kicking. I am told that tax



collection last year was much below the target. It is a matter of concern. Finance Minister sab — Why people are not ready to pay taxes?

Provident fund interest rate is changing every day. People in the streets are talking — What is the latest PF interest rate today? It is now just like the
foreign exchange rate. Please do not tinker with the provident fund. Only

common man and middle-class people are having PF. Please be firm and consistent.

This Government says that rupee is appreciated in real terms in 2015-16. It is appreciated by 3%. I am not an economist but I am a student of
Mathematics. I only see that almost everyday rupee is weakening against the dollar. I do not appreciate it and I believe many of us sitting here may
not appreciate it. Then how can Hon. Finance Minister says that rupee is appreciated?

Sir, Hon. Finance Minister says our economic growth will accelerate to as much as 8.5% if the monsoon does well. Whereas Economic Survey
projected growth at 7 to 7.75% for 2016-17. Ok., let us be optimistic. But Jaitley ji, if the monsoon fails, will you also fail? Please be careful, one
Swami has arrived in the Upper House and reshuffling is on the card in Nagpur.

Chairman Sir, expanding the tax net is a wonderful idea. But taxing the agriculture sector is bit touchy. Jailtley ji have you consulted the farmers of
this country? Have you spoken to Prakash Singh Badal ji, Devegowadji, Sharad Pawar ji, Shanta Kumar ji, etc.. if they say 'yes' we do not mind.
Rupees 1.14 lakh crore of bad debt (NPA) has been written off between 2013 & 2015. You will blame UPA for the waiver in 2013. But the waiver in
2014-15 is much higher. Let us not blame one another. This is a very serious matter. We are playing in the hands of few crooks. I know you need
money and we also need money to run the party and to fight elections. But is it the way? We need to think seriously about it. In a way we have
failed the people of this country.

Sir, central assistance to special category states has been done away with. Poor states are now in doldrums. For instance the NE states including
my state Manipur are facing huge financial problem because of the withdrawal of these assistance. Now they are compelled to get money from the
centre — loan component is now 70% and aid component is 30%. Earlier it was 90% aid and 10% loan. In the long run the poor states will collapse;
in Marxian jargon the states will wither away.

Sir, as a matter of fact the economy is not on the right track. Hon. Finance Minister presented the Union Budget 2016-17, citing that the CPI inflation
has come down from 9% to 5.4%. He said, it is a huge relief. For us it is a huge disappointment.

These are some of my observation and suggestions on the Finance Bill 2016. Thank you very much Sir,
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HON. CHAIRPERSON : Hon. Members, now it is 6 o'clock. If you wish, we can extend the time by one hour.
SEVERAL HON. MEMBERS: Yes.
HON. CHAIRPERSON: Thank you.
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SHRI SIRAJUDDIN AJMAL (BARPETA): Hon. Chairperson, Sir, thank you for giving me this opportunity to speak on the Finance Bill.

I come from Assam, which is one of the most backward States in India. I would request and seek the hon. Minister's special attention for the
development of our State.

As my colleagues have been saying 'parivartan, parivartari, sa st uf¥acker arect &) srdla 3¢ @) agrar f&en sy, Joror suarer e e sme) s oft Jaswer 8,
3oids e surer Javer &) 7 @ w1 Padse Bifsrses snea 3 wwen & Flood and erosion are the perennial problems in Assam. Every year, the entire Assam
is totally inundated by flood and erosion takes place, which completely destroys Assam. On various occasions, we have been saying that flood and
erosion should be declared as national calamities, and at least a sum of Rs.20,000 crore should be sanctioned to Assam for tacking these problems.
This is our special request to the hon. Minister, which has not been taken into consideration so far.

Now, I come to the issue regarding early construction of Dhubri-Phulbari bridge over Brahmaputra. The survey for this project has been done. Since
it requires a lot of money, it is neither being completed nor any attention has been given to it. This Dhubri-Phulbari bridge will connect Assam and
Meghalaya with the rest of the nation, and it will be one of the best gifts from the hon. Minister to the entire North East.

Hon. Chairperson, the previous Government had launched the North East Industrial Policy in 2007 but unfortunately it was suspended by the new
Government. I would request the hon. Minister to restore the North East Industrial Policy for attracting investors in the North East. This will not only
help for the development of the North East but this will also prevent terrorism which is rampant in that part of India.

I would also request the hon. Minister through you, Sir, that the Rupsi Airport in Dhubri should be constructed at the earliest as it will bring Dhubri
into the mainstream and also in the civil aviation map of India.

18.29 hours (Shri Arjun Charan Sethi in the Chair)

Now, I would come to the issue regarding reopening and modernization of the Dhurbi International River Port. If this is done, this will help to
develop the entire area. So, I would request the hon. Minister to sanction some amount for this.

Since the hon. Minister is here, I would like to point out that road connectivity in Assam — especially in my constituency, Barpeta, Chenga, Bhagpur
and Jaunia, which are few to be named - is vital. They are totally cut off even after 67 years of Independence. So, I would request the hon. Minister
to do something in this regard on emergency basis. Sixty-seven years is a very long time, and Assam deserves development. So, road connectivity
should be a special agenda as far as the Finance Ministry is concerned.

Sir, through you good offices, I would like to draw the attention of the hon. Minister to a long pending demand of having Unani Medical College in
Barpeta, Karimganj, Noagaon and Dhubri of Assam, which should be fulfilled.

Coming to power, there is a scarcity of power in Assam, which is not allowing any development work to be done there. So, may I request the hon.



Minister to considering sanctioning of a large amount of money for improving the power scenario in Assam?

I would now come to a point regarding giving aid to farmers. Assam, as it has been every year, is being destroyed by floods and erosion. So, the
farmers may be helped in getting loans, and waiver of loans whenever foods and erosion spoil the corps of farmers of Assam.

Sir, T would also seek from the hon. Minister to fulfil the demand of the people of Assam regarding establishment of Aligarh Muslim University
Campus in Dhubri District of Assam to bring down the educational backwardness of Assam and entire North-East region.

Sir, I would also request the hon. Minister to set up bank branches and ATMs in the rural areas of Assam. This will help people to do the financial
transactions.

All these steps will help development of the State of Assam.

With these words, I conclude. Thank you.

SHRI R.K. SINGH (ARRAH): I am thankful to you, Mr. Chairman, Sir, for giving me this opportunity to speak.
Sir, today, we are discussing the Finance Bill, which has to do with the economy, economic development, etc.

21 anotent & Ry sadteilfares Sacudie Rt oft spwn & e @ adt goildt 2 a=ifs solenfire Suaadie A & su ael o Asene & s & i o @i Rt & s
aget-3 eloll of aroft-areft arer wdt & afte ager RpfeRsar oft gan &) 531 et v & 3t & 3l as aga Beue 3w & R amsr sand after Ye, anrdl areferazen &1 Rt o2
7.6mﬁt$.gaﬁmﬁﬁmaa$smﬁabﬂ§rgaaﬁmmaﬂuamﬁsﬁﬁhﬂmalwmﬁmmm&ﬁﬂeﬁmﬂﬁﬁswﬂmdﬁmm&ara
&8 DT 2rem 3 g oft v her ¥ ager war em aAd 2012-13 & 3 Ye 5.6 wie e 3z & aAdl A @A e Yo B a1 B2 GRRN A a3 SOl A e BRI
oér scovolat o

Sir, here, I would like to invite your attention. Today, our growth rate is much faster than the growth rate of China. It is one more per cent more.
That is something, which needs to be taken note of. Along with this, inflation is under control.

Today, the Wholesale Price Index (WPI) is in the negative; it is -0.85 per cent. The Consumer Price Index (CPI) is about five per cent whereas, I
think, the inflation went up to 9.5 per cent at one point of time during the UPA regime. sudterar foricor 3 &) aomrer after Yo gforen 3 a1 aiftrs 3 fsewa
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2, 33 32 wiic A agiw? 42 wie a2 e orn 3) SAd arslg sArl A o Pl e @5 &0 3R o Brifr 3206 Despite these two constraints, despite the
change in the sharing of taxes and duties, despite keeping money to the FRBM, we still find money of about Rs. 2.21 lakh crore to invest on
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SHRI R.K. SINGH: Yes, but if anybody wants to see it, Sir, I will show it to you. I have the figures that despite the rationalisation of transfers under
the Centrally-sponsored schemes, etc., the overall transfers to the States have increased after the devolution. = sft wer arn 8 5 3131ar & Jiwcen agr <t
arft 3, We have abolished 13 cesses. We have imposed new cesses. zpﬁ.i?.:-a Weevl AR AP I, SpReaa? I fém, sordecdic B fém a1 anavers o) A dist
amagern 2ff, sAfero saral sorad! ceIRn 2, Afdvor ard Us oirel g4 cllell of a1 @ oft Jororemsst fven 2

Overall, I think the Budget and the Finance Bill need to be commended without reservation. As I said, we have much to be happy about. We
are the fastest growing major economy in the world, and the growth will only pick up if only we get some more co-operations from our friends from
across the aisle. Thank you.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, through the discussion on the Finance Bill, I want to know from the hon. Minister why amendment to
the Foreign Contribution (Regulation) Act (FCRA) is being brought. This is a very clever device of this Government to overcome the Delhi High Court
judgement which came against the BIP and the Congress Parties as they have taken donations from foreign companies. The BIP and the Congress
have appealed to the Supreme Court but it has not issued any stay or interim order. The Delhi High Court has asked the Home Ministry and the
Election Commission to enquire into it and take action.

Sir, this is nothing but a case of backdoor legislation. It is a classic case of preempting the judiciary to a retrospective change in law. It is also a

classic case of conflict of interests and natural justice. You being in power are bringing in a legislation which will have retrospective effect from 26"
September, 2010. You are legitimizing the violation of FCRA, which is against the natural justice. How will the Ruling Party take action against the
BJP? Sir, I also want to know the stand of Congress Party on it because when it suits to both the parties, it is a matter of convenience and when it
does not suit, it become Augusta.

Sir, this is a very important Bill. Tomorrow lakhs of companies in China, US, UK will give money to political parties and, unfortunately, it will be the
bigger parties. What about smaller parties? We will be penalized. So, I want to know the opinion of the Congress Party on it. I want to know whether
they are supporting it. ...(Interruptions)

SHRI A.P. JITHENDER REDDY (MAHABUBNAGARY): Sir, if it is a rule, then, I think, all the parties should be allowed to take it.
HON. CHAIRPERSON: Please sit down.

SHRI ASADUDDIN OWAISI : Sir, this is very wrong. Retrospective legislation is completely wrong. You are against NGOs, but you are for corporates
and political parties. You are legalising an illegal act of your party and Congress party. I want to know the jugalbandi between you and the Congress
party. We want to know amu afiz eisjar urdl 3 ae gpierdt aen 3, & ag aan difSme 5 sia 331 &) e it 2 o snu SYell v & et &, Aifdsor sra g9y &l arc st 3 ay
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Sir, my second point is on the budget of the Ministry of Minority Affairs. I want to tell the hon. Minister ...(Interruptions) smp urt Bawr & A anar 2om,
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Sir, with regard to the budget for Ministry of Minority Affairs, my earnest request to the hon. Minister is to make the scholarships demand-driven for
Muslims, dalits and OBCs. There is empirical data which shows that the drop out rate of Muslims and dalits starts at the age of 11. If you look at
Kundu Committee Report, it clearly says that literacy rate of Muslims is 70 per cent while national average is 74 per cent. For Hindus, it is 74 per
cent. The attendance rate of Muslims is also the lowest. Children in the age 6-14 attending educational institute is the lowest. Drop out rate at the
age of 5-14 is the lowest. Educational attainment at the primary level, at middle level and at secondary level is lower. That is why, it is very
important for the Government to make all these scholarships demand-driven for dalits, Muslims and OBCs.

My third point is about scheme for providing education in madarasas. You have decreased it from Rs. 336 crore to Rs. 120 crore. Why have you done
it? Your Government wants madarasas to reform and you have decreased the amount because you stand for srawsr smer, e Ry

For development of wakf properties, you have given peanuts of Rs. 1.5 crore. There are thousands of wakf properties and if they are developed, they
will be self-sustaining. It will ensure that the Muslim minority can become empowered, but you have not given money for it.

Sir, lastly, I want to raise a point of order with regard to Rule 219. Rule 219(1) says:

"In this rule "Finance Bill' means the Bill ordinarily introduced in each year to give effect to the financial proposals of the Government of
India for the next following financial year and includes a Bill to give effect to supplementary financial proposals for any period."



Now, if you read Article 110(1) of the Constitution, there are sub-clauses (a) to (g). In this Finance Bill, the Government is amending FCRA and the
RBI Act. That is not possible. If you want to amend the FCRA and the RBI Act, you bring another legislation. You are violating Article 110 of the
Constitution. It is not there. I want the Chair to give a ruling as to whether in a Money Bill, they can bring clauses to amend RBI Act and FCRA.

HON. CHAIRPERSON: In the middle of your speech, you are raising another issue.

SHRI ASADUDDIN OWAISI: Yes, Sir. I am raising a point of order. You have allowed me.
I have raised a point of order. I want the Chair to give a ruling.

HON. CHAIRPERSON: Under what rule are you raising a point of order?

SHRI ASADUDDIN OWAISI: Sir, I am raising it under Rule 219 which deals with Finance Bill and Article 110 of the Constitution of India. Please see
it. They are violating sub-clauses (a) to (g) of Article 110(1). Article 110(1) does not talk about amending RBI Act and amending FCRA. They are
violating it.

Let the Chair give a ruling. Is the Chair certifying it? This is a violation. How can the House allow this violation?
SHRI JAYANT SINHA: Sir, hon. Finance Minister will be here to give a reply tomorrow and he will answer to this issue. ...(Interruptions)
SHRI ASADUDDIN OWAISI: Sir, the Chair has to give a ruling.

SHRI MALLIKARIUN KHARGE (GULBARGA): Sir, he has raised a point of order. The Speaker should give the clarification because the Minister will
give the reply. But, Sir, you have to give a ruling as to whether according to the rule Shri Owaisi has raised, it is correct or not. This ruling is to be
given by you.

SHRI ASADUDDIN OWAISI: Sir, we are discussing the Finance Bill, which includes amendment to RBI and FCRA. ...( Inferruptions) How is it
possible? ...(Interruptions)

HON. CHAIRPERSON: You are in the middle of your speech and you are raising a Point of Order.
...(Interruptions)

SHRI ASADUDDIN OWAISI: Yes, Sir. If the Rules are violated, then I have all the right to raise it. ...( Inferruptions) 1 have all the right to raise the
violation of the Rules of this House.
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SHRI ASADUDDIN OWAISI : Mr. Mahtab, you are not coming to my support. ...(Interruptions)

SHRI ARJUN RAM MEGHWAL: Mr. Owaisi, you will have to wait for some time. ...(Interruptions)

SHRI ASADUDDIN OWAISI: Sir, it is a violation of Article 110 (1). How can you bring an amendment to RBI or FCRA in a Finance Bill? How can you
do it? Let the Chair give a Ruling on this issue.

HON. CHAIRPERSON: Mr. Owaisi, your Point of Order is well taken. It will be answered tomorrow.
...(Interruptions)
SHRI ASADUDDIN OWAISI: Sir, will the discussion continue?

SHRI BHARTRUHARI MAHTAB: Sir, in the Finance Bill, Income Tax Act also gets changed and amendments are also moved relating to Income Tax,
Central Excise and Service Tax. It is not that in the Finance Bill these things are not done. In any finance thing these things are changed. Of course,
the Chair will give a Ruling. I would say that it is not for the first time that RBI Rules and Act also gets changed, but relating to FCRA I have my own
doubts.

SHRI ASADUDDIN OWAISI: Sir, let the Chair give a Ruling and we have no issues. The Chair has not given a Ruling. M. Mahtab is right, but there
the Chair has certified. Now, here we have a classic case wherein the Chair has not certified. Let the Chair give a Ruling. I have raised a Point of
Order, which has to be answered. It is because in a Finance Bill what has happened has happened with the permission and concurrence of the
Speaker.

SHRI ARJUN RAM MEGHWAL: Mr. Owaisi, the Chair will definitely give the Ruling. You kindly hear the Chair.
HON. CHAIRPERSON: He has already stated here that tomorrow the hon. Finance Minister will reply to the debate.
...(Interruptions)

SHRI ASADUDDIN OWAISI: Sir, I have raised a Point of Order towards the Chair. It is the Chair who has to give a Ruling and not the Finance
Minister.

HON. CHAIRPERSON: You can continue with your speech.



...(Interruptions)

SHRI JAYANT SINHA: Sir, as the hon. Member, Shri Mahtab, has said that it is customary practice to change some of these laws like the RBI Act
was amended last year itself. As regards this particular question of the FCRA, we will let the Minister give his full reply tomorrow on this issue as
well. Thereafter, the Chair can issue the Ruling. You do not have to have a re-look at this point. a€| (Interruptions)

SHRI ASADUDDIN OWAISI: Sir, the Ruling has to be given by the Chair.

SHRI MALLIKARJUN KHARGE: Sir, the question is that you have to give the Ruling. He will give the reply for the entire debate and not for the Ruling.
You have to give a Ruling on the Point of Order that Shri Owaisi has raised. Otherwise, if you go on discussing the issue, then there is no meaning of
raising the Point of Order.

HON. CHAIRPERSON: Mr. Kharge, I have already stated here -- after hearing the reply from the MoS Finance -- that tomorrow the hon. Finance
Minister will give the reply.

... Interruptions)

SHRI ASADUDDIN OWAISI: The FCRA is with the Home Minister. How can it be in the Finance Bill? ...(Interruptions) The Home Minister has to bring
a Bill to amend the FCRA. An ordinary Bill has to be brought for it. ...(Interruptions)

SHRI MALLIKARJUN KHARGE: Sir, the Chair has to give the Ruling. It is because he has raised the Point of Order.

SHRI ARJUN RAM MEGHWAL: The Ruling will be given tomorrow. ...(Interruptions)

SHRI ASADUDDIN OWAISI: Sir, then you stop the discussion. We will take it tomorrow after the Ruling. ...(Interruptions)
SHRI MALLIKARIUN KHARGE: Yes, this can be done. ...(Interruptions)

HON. CHAIRPERSON: Shri Kharge, as has been stated here, it is usual that during the discussion on the Finance Bill many things come up. Similarly,
Shri Owaisi has also brought forward one question here.

...(Interruptions)
HON. CHAIRPERSON: As regards the Point of Order issue, I have got the reply that tomorrow it will be replied to.
...(Interruptions)
SHRI ASADUDDIN OWAISI: Sir, then the discussion cannot take place. Let the Chair give a Ruling. Let the Chair certify it.
HON. CHAIRPERSON: It has already been certified by the hon. Speaker.
...(Interruptions)

SHRI ASADUDDIN OWAISI: Sir, my contention is this. How can the Finance Bill amend an RBI Act or Clause or the FCRA? How can that happen?
What is this practice? This is a wrong practice. If it is done constitutionally, then it has to go to the Upper House. ...(Interruptions)

HON. CHAIRPERSON: The Chair can give the Ruling only after hearing the reply of the Minister on the issues raised by Shri Owaisi. Hence, the Ruling
is being reserved.

...(Interruptions)
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...(Interruptions)
HON. CHAIRPERSON: I have asked Shri Santosh Kumar to speak.

...(Interruptions)

SHRI MALLIKARJUN KHARGE: Sir, you have extended the time of the House up to seven o'clock. Now, it is seven o'clock.
HON. CHAIRPERSON: The time of the House was extended by one hour.

SHRI MALLIKARIUN KHARGE: Sir, you can continue the discussion tomorrow. ...(Inferruptions)

HON. CHAIRPERSON: If the House agrees, the House can continue for ancther one hour.
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HON. CHAIRPERSON: Shri Kharge, it is up to you to raise certain issues in the House. You may or may not raise it as it is up to you to do so. I
cannot compel you in that respect.



SHRI MALLIKARJUN KHARGE : That is why we will continue the discussion tomorrow. ...(Inferruptions)
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HON. CHAIRPERSON: Are you raising the issue of quorum? Please sit down. If you are raising the question of quorum, then it is a different issue
because then no other discussion will continue.

...( Interruptions)
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Sir, there is no quorum at all.
HON. CHAIRPERSON: Please count before you ask for the quorum.
SHRI SANKAR PRASAD DATTA: Sir, I have counted and that is why I am raising this issue. There is no quorum in the House.
HON. CHAIRPERSON: The bell is being runga€”
When the quorum bell is going on, nothing will go on record.
...(Interruptions)
HON. CHAIRPERSON: Now there is quorum. The hon. Member, Shri Santosh Kumar may continue.
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SHRI ASADUDDIN OWAISI: It is against the parliamentary procedure when the Party is not present.
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SHRI MALLIKARIUN KHARGE: Sir, the hon. Minister cannot cast such aspersions against my party. I am sitting here, I cooperated. He himself would
not attend many times. In spite of that we cooperate. And he is casting such aspersions against our party and me! I do not tolerate all these things.
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SHRI ABHLJIT MUKHERJEE (JANGIPUR): Respected Chairman Sir, I convey my sincere thanks for giving me this chance to speak on the Finance Bill,
2016.

It is a well known fact that the global economy is passing through a very critical phase with a growth of only 3.1 per cent in 2015. Certainly, this will
have an impact on export sector. The balance of trade is widening. The macro economic framework statement of the Government estimates that
there will be a decline in both exports and imports by 6.3 per cent due to subdued global demand. Despite this warning signal, the Government has
not made enough provisions for the protection of the export sector.

The previous Government had conceptualised MGNREGA programme in such a manner that every Indian was assured of at least 100 days of



work. This really took care of employment needs of masses which are less skilled or unskilled.

In the last two Budgets, this Government had primarily focussed on benefiting corporates and large industries in all manners through industry
incentives, taxation benefits, etc. without caring for the masses so much so that the outstanding successful programme, MGNREGA, of the previous
Government was criticised left, right and centre. In this Budget, the Government has made some provisions for this scheme, MNREGA realising that
there is no option but to provide employment to the masses, thanks to the change of heart.

There is negligible growth in the mass employment sector but this Government is not making any appropriate interventions for the masses at
this juncture. Employment prospects of low skilled and unskilled persons are very poor. Training centres have already been started and the
Government has started some programmes for skilled people.

The God-send opportunity which this Government got due to the steep decline in the international crude oil prices has not been made full use
of for the common people. The savings in this ideally should have been passed on to the consumers but it was not done. Instead, it was used to
subsidize big corprorates by giving them concessions in the corporate tax.

It is strange that this Government benefits corporates by giving them tax exemptions or taxes at lesser rates while squeezing subsidies for the
poor by terming it as inappropriate concessions given to the beneficiaries, that is, the masses.

Since time available is short, I will just focus on a few points relating to my constituency. Sir, you may be aware that almost 55,000 people are
working in gem and jewellery sector in my constituency alone. They are practically being laid off because of this strike. The root cause of this strike
is the levy of ten per cent of central excise duty. Although many things have been told about it, I clearly remember that in 2012, when the then
Finance Minister levied this tax, the same BJP Members who are now Ministers opposed it and it was rolled back. At least, for this particular case, I
would request the Minister to roll back this tax. It will save a lot of artisans who are entrepreneurs in their respective fields.

Another relevant factor though not directly related to this Finance Bill is affecting more than 5.5 lakhs beedi workers in my constituency,
Jangipur. The women folk who are mainly working there are from downtrodden families. They are both from Hindu and Muslim communities. They do
not have any other skill than rolling beedis. Now because there is 85 per cent pictorial warning, they are unable to sell it. This being a small cottage
industry, there is no huge industrial set up and manufacturing is being done at the village level and small units, to give them benefits, I would
request the hon. Finance Minister that the Minister concerned may be briefed to make it 50 per cent like in advanced countries of UK and USA. They
do not have this sort of pictorial warnings. Smoking beedi or cigarette is an option to be exercised by an individual as it is known that smoking is
injurious to health. So, let this option be left to them.

Another most important issue is this. Ganges passes through my constituency, Jangipur. As National Water Highway No. 1 has been declared, a lot
of barges and small steamers are also going through that carrying coal and other materials. In that process, both the banks are being bridged. Some
financial assistance has to be provided for that so that the embankments can be protected. So, through you, I put this up as my request to the hon.
Finance Minister. Kindly look into this. Thank you very much.
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SHRI PREM DAS RAI (SIKKIM): Thank you, Hon. Chairman, Sir, for allowing me to speak on this Finance Bill. I support the Bill. Today we are really
talking about some of the issues which are facing our country.

We are actually in a situation where we definitely have economic headwinds; our exports are falling. We have huge systemic issues and failures of
the past — NPAs with the banks have reached alarming proportions. We have the headwinds of what is happening in the markets abroad. All in all,
the economic scenario is not very good around the world. In spite of that, I think, our nation is doing well in terms of getting some amount of
growth, around 7.5 per cent. If that can raise the taxes then we should be able to finance all the projects that we are talking about. But what is
disturbing is, even today the NPAs that are there with the banks are the largest in India when we compare among all Asian economies. This is the
report which we saw in one of the newspapers. These NPAs are actually eating into the very innards of our system. We need to fix it quickly. Many
colleagues have alluded to it— as to how we can fix it, as to who are responsible, and as to what kind of accountability measures we can take.

Sir, what I would really like to talk about is that the Government has, in its wisdom, come up with Krishi Kalyan Cess, Infrastructure Cess, and
Swachh Bharat Cess. But is this the right way of collecting money? This collection of Rs. 3,000 crore or Rs. 5,000 crore, perhaps, adds to the
administrative load rather than giving us that much of money to fund some of the wonderful public policy initiatives that this Government has taken.
So, I would request that in future we should not resort to imposition of cess, but rather we should have a re-look at the entire system of tax
collection in our country. That would be better because already a lot of people have alluded that direct tax is a smaller component as compared to
indirect taxes. The indirect taxes, which almost amount to 60 per cent, are really hurting many industries and they are hurting specially those
industries in the service sector.

It is also interesting to state here that from the North Eastern Region, Sikkim is actually contributing one of the largest amounts in this respect,
apart from Assam. I think the Finance Minister, who is present here, would understand Sikkim's contribution. This fact has come out from the tax
data which is made public. But I would just like to mention that even though States like Sikkim are doing well, we get penalised. We get penalised
for no fault of ours because we are a performing State.

HON. CHAIRPERSON : Please conclude.
SHRI PREM DAS RAL: Sir, please give me just one minute. I will finish.

Sir, in Sikkim, at the present moment, we are undergoing a certain crisis of funding. Since we are a performing State, the NLCPR allocation is actually
down to about six per cent. So, I would request the Finance Minister, through you, that this anomaly may be corrected so that we can get our due
share in the future.

Finally, for the North East, we talk a lot about Act East. But as long as we do not increase the allocation to the Ministry of DONER and to the North
East Council, the perception that the Government is doing nothing about Act East will continue.

With these words, I thank you for allowing me to make my points.
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HON. CHAIRPERSON: The House stands adjourned to meet again tomorrow, the 5t May, 2016 at 11 a.m.
20.01 hours
The Lok Sabha then adjourned till Eleven of the Clock

on Thursday, May 5, 2016/Vaisakha 15, 1938 (Saka)
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